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LOK SABHA DEBATES

LOK SABHA

Thursday, August 4, 1994/Sravana, 13,
1916 (Saka)

The Lok Sabha met at Eleven of the
‘ clock

[MR. SPEAKER in the Chain
ORAL ANSWER TO QUESTIONS
[English]
Guidelines on Adoption
*164. PROF. SAVITHRI
LAKSHMANAN : Will the Minister of
WALFARE be pleased to state:
(a) whether the Government have fi-
nalised the revised guidelines on adoption

of children;

(b) if so, the salient features thereof;
and

(c) if not, the time by which these are
likely to be finalised and issued?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKA BALU) : (a) No, Sir. -

(b) Does not arise.

(c) The revised guidelines are under
examination of the Government.

PROF. SAVITHRI LAKSHMANAN:
Sir, the answer given to parts (a) and
(b) of my question is so simple - one is
‘No, Sir’ and the other is ‘Dose not
arise,. If the Government have not fi-
nalised the revised guidelines for adop-
tion of children, nothing else other then
this ‘no’ could be expected. The an-
swers to part (c) says that they are un-
der examination ot the Government.
How long will our Government take to
examine these guidelines? The Task
Force under the Chairmanship of Justice
P.N. Bhagwati, former Chief Justice of
India, had submitted the recommenda-
tions on.28.8.1993. One perfect year
has passed by. As per the directions of
the Supreme Court on 28.6.1990, the
Central Adoption Resource Agency
(CARA) also was set up. But the desti-
tute, abandons, orphaned and relin-
quished children who are in no way re-
sponsible for such a pathetic condition,
are still in need of parental love, care
and protection.

Sir, in the Annual Report of 1993-
94, the Ministry of Welfare, at page 64
says:

“In view of the need felt by the
Ministry to have a fresh look on the
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existing guidelines, a Task Force
under the chairmanship of Justice
P.N. Bhagwati (Retd.)former Chiet
Justice of India. The Task Force has
submitted the recommendations on
28.8.1993 which are presently under
examination in the Ministry of Wel-
fare in consultation with the Ministry
of Law”.

So, my question is : how long this
consultation will go on and whether the
Government is ready to assure the
House a cut off date to stop this consul-
tation and to implement the revised
guidelines.

SHRI K.V. THANGKA BALU : Sir,
the hon. Member is right. Out Govern-
ment is considering the report of Justice
Bhagwati and | am assuring the House
that within one month’s time the revised
guidelines will be formulated. At present
there is no problem in regard to adoption
as the existing provisions are already
helping the people who are going in for
adoption.

PROF. SAVITHRI LAKSHMANAN
(Mukundapuram): Sir, | am happy to hear
that within one month’s time the revised
guidelines will be before us. So, let me
congratulate the Ministry for that assur-
ance and once again. | congratulate the
Government, through you, for encourag-
ing in-country adoption than inter-country
adoption. From the statistics it is very
clear that for the past two years in-coun-
try adoption is getting priority than the
inter-country adoption. The Government
is spending lakhs of rupees for this pro-
paganda also. But these lakhs of rupees
are spent by the Government through the
N.G.Os. that too a limited number of
N.G.Os. | would like to know the number
of N.G.Os. inside the country and

AUGUST 4, 1994

Written Answers 4

abroad.

The first part of my second question
is: whether the Government is having
any review methods to valuate the
achievements made through this propa-
ganda or whether this amount is spent
by these N.G.Os. to conduct their own
executive meetings at higher level; and
the second part of my question is:
whether in the guidelines to be formed
within the stipulated period of one month,
the Government will clearly state the in-
structions regarding a single person -
man or woman - adopting a child instead
of parents adopting a child.

SHRI K.V. THANGKA BALU : Sir, at
the moment there are 60 organisations
within the country which are empowered
to organise these adoption programmes.
For inter-country adoption there are 277
organisations which are given permission
to cooperate with the Government. With
regard to grant-in-aid for this area, we
have a scheme in the name of “Shishu
Griha”. In the year 1992-93 we have
sanctioned about Rs. 6,51,600 to the vol-
untary bodies and in the year 1993-94
we have given Rs. 39,80,286 to the vol-
untary  organisations. About 19
organisations got this kind of money.

With regard to the hon. Member’s
second question about single woman or
man taking adoption, at the moment we
always want the parental love to the or-
phaned children and that is why we pre-
fer parental bodies - that is both man
and woman, husband and wife - to come
forward and take the children. Normally
in extreme cases whereas man or
woman is invalid or in case they are not
being able to take up this kind of step, in
such a situation we allow adoption by ei-
ther a man or woman.
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PROF. SAVITHRI LAKSHMANAN :
- But supposing an unmarried woman or a
bachelor wants to adopt a child, what

- will happen?

SHRI K.V. THANGKA BALU: In such
a situation, the coordinating voluntary
agency will consider and report to the
Government and we will take a sympa-
thetic view on this.

SHRI A. CHARLES (Trivendrum) :
Sir, we are happy that the hon. Minister
has answered that within a month the
revised guidelines will come.

When the revised guidelines come,
how far will it help the people who really
want to adopt children so that will be
able 'to get over the present difficulties?
There are a lot of problems here. Under
the Constitution, employment of children
below the age of 14 years is a crime.
But the statistics show that there are five
million such children in this country. The
total number of destitute children is 11
million. It is very unfortunate that neither
the Government nor any other body have
any scheme for the rehabilitation of these
children. When this is the situation, | feel
the conditions for adoption should be
liaberalised. It is also unfortunate that in
a secular country children at the age of
one or two or below 10 years have to be
adopted under the Personal Law. When
the revised guidelines come, | would re-
quest that there should not be any hin-
drance with regard to the Personal law
and the voluntary agencies which are
engaged in this noble task should be per-
mitted to help towards inter country
adoption also.

MR. SPEAKER: What is your ques-
tion?

SHRI A. CHARLES: At present there
is 50 per cent of intra country adoption
which will. enable only adoptions within
the country. All these restrictions should
be removed and the conditions for adop-
tion should be liberalised and also the
Personal Law should not stand in the
way. May | know the response of the
Minister in this regard?

SHRI K.V. THANGKA BALU: Sir, at
the moment we have laws with us. One
is the Hindu Adoption Act, 1956 and the
other is the Wards and Guardianship Act,
1890. Within the parameters of these
laws the parents are allowed to adopt
children without any hassle. As the hon.
Member was apprehending there is a dif-
ficulty in adopting children because there
is a 50 per cent ceiling now. We have
fixed this 50 per cent ceiling for the coor-
dinating agencies only to promote this so
that they are very much interested to do
this job. Normally, these coordinating
agencies are given upto 10 children. But
sometimes we give upto 20 children in a
place where they can adopt those chil-
dren. Then they prepare the children for
adoption. The other thing is, we would
like to have more intra country adoption
because there are a lot of people who
want to adopt only within the country.
The last three years scenario shows that
there is a very good improvement in this
respect. Apart from this, once the chil-
dren are adopted within the country, then
they are eligible to go abroad also in ac-
cordance with the law of the land.

[Translation]

SHRI ANADI CHARAN DAS: Mr.
Speaker, Sir, | have three questions to
ask. the first is that whether some rules
or conventions are there for the adoption
which is taking place at present?
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The second, question is whether the
Government would itself adopt children in
some cases? There are some children
who -from appearance do not look charm-
ing. Further, they look like children of
scheduled castes or scheduled tribes.
They are required to leave the
organisation after having attained the age
of 18 years. Whether the Government
would make arrangements for giving
them land and employment or adopt
them or make investment on them so
that they can stand on their own legs?
Similarly, the Government should also
make arrangements for marriage of such
children by mutual cooperation of the in-
stitutions. :

My third question is that there is a
traditions among tribals that the parents
of the children get married with some
other persons and in such a situation the
children become destitutes. Whether the
Government would set up some centres
or formulate any scheme for their proper
upbringing?

[English]

SHRI K.V. THANGKA BALU: Sir, the
adoption laws are uniform in nature as
regards the Hindu Adoption Act and also
the Wards and Guardianship Act. Within
the parameters of these laws adoptions
are taking place at the moment and ali
orphan children are eligible to get into
these organisations and the agencies
which are promoting to give adoption to
the voluntary parents.. At the moment,
this is possible. When we formulate new
guidelines | will certainly keep the hon.
Member’s suggestion in mind.

[ Translation]

SHRI RAJNATH SONKAR SHASTRI:
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On 28th August, 1993, Mr. Justice
Bhagwati had submitted his recommen-
dation on adoption of destitute children.
Had he given his opinion about adoption
of children in foreign countries or adop-
tion by foreigners in his recommenda-
tions? There are some institutions oper-
ating within the country which take the
children outside the country in the name
of adoption. Such children are subjected
to the worst sort of cruelties in the Arab
countries. Sometimes, they are tied to
the race horses or camels. When the
child starts crying, the camel runs fast
and thus, in some cases, the child dies.
The crowd watching such races enjoy it.
Whether the Government is aware of
such incidents? Whether the Government
is- making efforts to stop such atrocities
perpetrated on them in the name of
adoption? i

[English)

SHRI K.V. THANGKA BALU: Sir, so
far we have not received any complaint
in this regard and what the hon. Member
is saying is a very serious matter. If the
hon. Member has any information in this
regard he can give it to me and | will
certainly go into it. But sot far we have
not received any such complaint.

MR. SPEAKER: This is a matter in
which you should look into, please.

SHRI. K.V THANGKA BALU: Sir, |
will certainly go into this matter. We have
a set of guidelines which are very clear
and our agencies are not allowed to do
this kind of practice. We take precautions
before giving a child to any other. country.
Even after the children going abroad, our
Missions are taking care of them. Regu-
larly reports are being sent to the Mis-
sions abroad on a monthly basis and
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they in turn send them to us. But, so far
we have not received any complain in
this regard from our Missions abroad.

[ Translation]

SHRI SURYA NARAYAN YADAV:
Ours is a secular state. Whether the
Government propose to make a provision
in the law under which a child of any re-
ligion- Hindu, Sikh, Muslim or Christian -
can be adopted by the people of another
religion?

[English]

SHRI K.V. THANGKA BALU: Sir,
there is a specific Act at the present mo-
ment and that is the Hindu Adopting
(Maintenance) Act, 1956. The Sikh and
other communities are coming under its
purview and the other Act is the Wards
and Guardianship Act and that is for the
minority communities, particularly the
Muslim community. They adopt under this
Act. At the moment, we have these two
Acts only.

SHRI MURL!| DEORA: Mr. Speaker,
Sir, is it a fact that as per the present
guidelines a child born out of wedlock or
an illegitimate child cannot be adopted
even by his own mother? If so, | would
like to know whether the Minister will see
that this will be removed in the new
guidelines which are being issued.

SHRI K.V. THANGKA BALU: Sir, |
will certainly take this suggestion for
consideration.

SHRIMATI CHANDRA PRABHA
URS: Mr. Speaks, Sir, | would like to
know from the hon. Minister as to
whether there is any monitoring agency

to look after the well-being of the child
once the adoption is done after going
through all the formalities and after fulfill-
ing all the conditions. | would also like to
know whether any periodical survey or
review is done in this regard. Is the
monitoring agency ensuring adequate
protection and well-being of the children
for a period of five or 10 years? | would
further like to know whether the Govern-
ment is operating only through NGOs or
the Government has got any other ma-
chinery through which they have an over-
all look at the well-being of the children
after the adoption.

SHRI K.V. THANGKA BALU: At the
national level, we have an agency called
the Central Adoption Resource Agency.
This agency is monitoring the whole pro-
cess of adoption in the country. Infancy,
infancy adoption, all matters relating to
adoption and monitoring are being done
on regular basis. We take care of this
area so that no anomaly can take place.

[Translation]

SHRIMATI PRATIBHA DEVISINGH
PATIL: Mr. Speaker, Sir, the destitute chil-
dren are adopted from orphanages.
There are legislations for adoption of
such children by the people of the coun-
try as well as the foreigners. The number
of orphans adopted is very less in com-
parison to the number of such children in
these orphanages. There is a scheme
called SOS village. Under this scheme,
the widows are given the charge of 10-
12 orphan children. However, the Gov-
ernment bears the expenditure on them.
In this way, boy make their livelihood.
There are a few such schools in the
States. Will the Government implement
SOS village scheme in each district of
every State?



11 Written Answers
[English)

SHRI K.V. THANGKA BALU: It is a
good suggestion and we will try to exam-
ine it.

Residential Schools
*165. SHRI A. ASOKARAJ:

SHRI  KHELAN
JANGDE:

RAM

Will the Minister of WELFARE be
pleased to state:

(a) the number of residential schools
for SC/ST/OBC students in the country,
State/UT-wise; -

(b) the estimated number of students
enrolled in these schools, State/UT-wise;

(c) the number of more such schools
proposal to be opened in the country,
State/UT-wise; and

(d) the assistance provided by the
Union Government under this scheme
during each of the last three years,
State/UT-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K.V.
THANGKA BALU) : (a) The total number
of residential schools sanctioned for SC/
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ST students under different Central/Cen-
tral Sector/Centrally Sponsored Schemes
is 297 of which 80 residential schools are
being run for SC students and 217 for
ST students. The scheme-wise and
State-wise information is given in the en-
closed Statements | -IV. These schemes
do not cover OBCs.

Beside, a large number of residential
schools for SCs and STs are being run
by the State Governments and Voluntary
Organisations.

(b) The estimated number of stu-
dents enrolled in the residential schools
being run under Central Sector/Centrally
Sponsored Schemes is 20060 of which
11,5673 are enrolled in the residential
schools for STs and approximately 8487
in the residential schools for SCs. The
State/UT-wise break up of these numbers
for SCs and STs is given in the enclosed
Statements V and VI.

(c) Approximately 76 more such resi-
dential schools are proposed to be
opened in the country during the 8th Five
Year Plan of which 20 will be for SCs
and 56 for STs. The State-wise/UT-wise
provision will depend upon proposals re-
ceived from the State Governments / UT
Administrations/Voluntary Organisations.

(d) Statement Vil to X are enclosed.

Statement-|
Number of Residential Schools being run for Scheduled Caste students by Non-

Govermnment Organisations under the Central Scheme of Aid to Voluntary Organisations

for Scheduled Castes.

S.No.

Name of the State

No. of Schools.

1. Andhra Pradesh . 15

2. Bihar

4
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S.No. Name of the State No. of Schools.
3. Kamataka ’ , 17
4. Manipur 1
5. Orissa 3
6. Uttar Pradesh 29
7. ‘ West Bengal | : 5
8. Tripura 1
9. Tamil Nadu ' 2
10. Gujarat 1
1. Madhya Pradesh 1
12. Maharashtra 1

TOTAL 80
Statement-ll

Number of Ashram Schools established under the Shedule of establishment of
Ashram Schools in TSP area since inception of the scheme i.e., from 1990-91.

S.No. State/UTs No. of Schools.
1. . Andhra Pradesh 16
2. Gujérat 45
3. Kamatka . 02
4. Kerala 10
5. Maharashtra 38
é. | Orissa 16
7. Sikkim 03

8. Tamilnadu 24
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S.No. State/UTs No. of Schools.
9. Tripura o7
10. Uttar Pradesh 06
TOTAL 167
Statement-lil

Number of Educational complex sanctioed State-wise during 1993-94 under the
scheme of Educational complex in low literacy pockets for ST girls.

S.No. State No. of Complexes
1. Andhra Pradesh 01
2. Gujarat 04
3. Kerala 01
4. Madhya Pradesh 06
5, Maharashtra - | 01
6. Orissa 06
7. Rajasthan 04
Total 23

The Scheme of Educational Complex in Low Literacy Pockets for ST girls was
launched from 1993-94. As such there were no complexes established during 1991-92
and 1992-93.

Statement-IV

Residential schools run by voluntary organisations for Sheduled Tribes.

S.No. Name of the State No. of Schools.
1. Andhra Pradesh 1
2. Arunachal Pradesh 5
3. Assam 1

4. Bihar 5
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S.No. Name of the State No. of Schools.
5. Gujarat 1
6. Kamataka 2
7. Madhya Pradesh 1
8. Meghalaya 4
9. Orissa 4
10. Rajasthan 1
1. . Uttar Pradesh 4
12. West Bengal 1
Total 27

Statement-V

Estimated number of students enrolled in the residential schools being run under
Central Schemes of aid to voluntary organisations for SCs in different States

S.No. State Scheduled Castes
1. Andhra Pradesh 1575
2. Arunachal Pradesh -
3. Assam -
4. Bihar 450
5. Gujarat 125
6. | Kamnataka 1740
7. Kerala -
8. Madhya Pradesh 125
9. Maharashtra 60
10. Manipur 100
11. Meghalaya -
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S.No. State 8cheduled Castes
12. Orissa 325
13. Bajasthan -
14. Sikkim -
15. Tamil Nadu 225
16. Tripura ;00
17. Uttar Pradesh 2925
18. West Bengal 687
Total 8487
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STATEMENT X

Amount Released under the Scheme of Educational Complex in Low Literacy
Pockets for Scheduled Tribes Girls, During 1993-94.

S.No. State Amount Released (Rs.)
1. Andhra Pradesh ’ 5,28,666/-
2. Gujarat : 25,32,668/-
3. Kerala 4,93,833/-
4. " Madhya Pradesh 35,20,334/-
5. Maharashtra 6,33,167/-
6. Orissa 31,75,267/-
7. Rajasthan / 16,16,065/-
Total 1,25,00,000/-

The Scheme of Educational Com- there was no grant-in-aid given during
plex in Low literacy pockets for ST girls 1991-92 and 1992-93.
was launched from 1993-94. As such



34

Sravana 13,1996 (SAKA) Written Answers

Written Answers

33

986'69'8y 000°00'62 005°22'82 ehejeybapy L
€88'G8°2| 518'88'c ‘ 002'86 ysepeid eAuypep 9
062'vy'LL §51°2€9 9.S'vi eyejeusey 'S
€61'90'1 006'€9 - jeselno v
60€'8Y°9} Sv2'pLioL 08S'¥9"k} A, w eug €
€LE°15°L9 811°96'PS $28'0.'Ge ysepeid jeydeuniy - e
0S6°6E‘1L 06.'S9 - ysepeid eiypuy 1
g 4 ' € 4 b

v6-€661 £6-2661 26-1661
buunp pasesjal Juein) 8je]S a8y} jo sweN . ON'S

p6-£661 ANV £6-2661 ‘C6-1661
ONIHNA STOOHOS TVILNIAISIH ONINNNH (ISIM-TLVLS) SNOILYSINYOHO AHVLNNTOA OL A3Sv3 134 AIY NI LNVED 40 INNOWY

X - LNJW3LVYLS



15

' Written Answers 36

August 4, 1994

Written Answers

35

rAAN: N 950'50'2 €09'LL jebueg 1M i
09€'96'2 £V9'LL'E ¥96'22'y ysepeid Jenn ot
0S}'6v'0L 0¥S'SL oL L28°L1'6 ueyiseley 6
916'68'9 982'8L'c veL'est esspo 8
S ¥ € 2 H
—
¥6-€661 £6-2661 26-1661

buunp pasesjes jueio 8JB]S 8yl jo sweN ‘oN’S

_—




37  Wwritten .  Answers SRAVANA 13, 1916 (SAKA) Written Answers 38

SHRI A. ASOKRAJ: Sir, my name in
" the Question list has been wrongly
printed as “Ashokarai”.

In his reply, the hon. Minister has
told about the residential schools being
run for the Scheduled CAstes and the
Scheduled Tribes under different Central
sector/Centrally sponsored scheme.

The Minister has also stated that in
addition to this, a large number of resi-
dential schools are also being run by the
State Governments and other voluntary
organisations. | would like to know from
the hon. Minister whether there are any
other schemes under which these
schools. are being run for the Scheduled
Castes and the Scheduled Tribes stu-
dents.

SHR! K.V. THANGKA BALU: Sir, the
Government of India has other schemes
such as Post-Matric Scholarships for SC/
ST students; Scheme for Girls and Boys
Hostels for SC/ST students; Vocational
Training Institutes for SCs/STs; Pre-ex-
amination Training Scheme for competi-
five examinations; Coaching and Allied
Schemes for SCs/STs; Pre-metric schol-
arships for the children of those engaged
in unclean occupations; Book banks for
SCs/STs, National-Overseas Scholarships
and Special Grants for the meritorious
SC/ST students, denotified nomadic, and
semi-nomadic tribes, SC convert student
and the children of landless agricultural
laborers, traditional artisans for advanced
degree and post-doctoral studies abroad.
These are the major schemes under-
taken for the welfare of the SC/ST com-
munity.

SHRI A ASOKARAJ: Sir, | am
thankful to the hon. Minister for imple-
menting these schemes. My next ques-

tion is, what is the amount of central as-
sistance released for the establishment of
residential schools for the Scheduled
Castes and the Scheduled Tribes during
the current financial.year, 1994-95? |
would also like to know from the hon.
Minister whether there is any monitoring
system to oversee the working of this
system?

SHRI K.V. THANGKA BALU: Sir, dur-
ing the current financial year, 1994-95 an
amount of Rs. 66.08 lakhs has been re-
leased to the Government of ‘Andhra
Pradesh for the establishment of four
Ashram Schools for SC/ST students. So
far, no releases have been made under
this scheme of assistance to the Non-
Governmental Organizations for the es-
tablishment of residential schools for the
STs and no releases have been made
under the Scheme of Educational Com-
plexes in Low Literacy Pockets during the
current year, 1994-95. But as and when
we get the proposals, we are ready to
sanction the necessary amounts to meet
the requirements. Under the scheme of
assistance to the NGOs, an amount c¢*
Rs. 115.64 lakh had been released for
the establishment of residential schools:
for the welfare of Scheduled Castes:duir-
ing the current financial year.

SHRI A. ASOKARAJ - -Rir"i Havé
also asked a question relafing:{o ftie.
rﬁonitoring system. - -

SHRI K.V. THANGKA BALU: We
have a regular monitoring methodology,
both with the Central and State Govern-
ments. The State Governments are coop-
erating in this regard. Both at the Na-
tional and State levels we have corpora-
tions which are doing this work. And we
have offices and regiona! centres Iin all
the major States. The regional coordina-
tors are looking after this issue. The
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Commissioners, who have been ap-
pointed, report to us from time to time
about the activities and implementation of
these schemes.

{Translation]

SHRI KHELAN RAM JANGDE: Mr.
Speaker, Sir the Government is giving
proportionately very less funds for con-
struction of hostels for the students be-
longing to Scheduled Castes and Sched-
ule Tribes. Further, the construction of
hostels also remains behind schedule. Its
main reasons is that the officers engaged
in this work do not take interest in the
welfare of Scheduled Castes and Sched-
uled Tribes. | would like to know from the
hon. Minister that out of the funds ear-
marked for the Eighth Five year Plan,
how much fund is proposed to be pro-
vided for the year 1994-95? Whether
people’s representatives are also being
included in the Monitoring Committee?

[English]

SHRI K.V. THANGKA BALU: Sir, this
scheme is being implemented jointly by
both the Central and State Governments
on a 50:50 basis. As and when the State
Government request us for the necessary
funds for the construction of a number of
hostels, we are sanctioning the amounts
and the State Governments are asked to
do this job. And the State Government
are doing this job at their level best. In
certain cases, for want of land and other
facilities, they are not in a position to
complete them in time. We have been
asking the State Governments to com-
plete them within the time frame.

| must inform the House that there
were restrictions in the past. Now we
have rémoved the restriction on the con-
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struction cost. Three months back, we
have asked the State Governments to
use the CWD rate for construction. So,
that lacuna is removed. There is no prob-
lem for construction of hostels with the
lowest money. Now according to norms
of CPWD or CWD, whichever is acting in
the State, they can apply the scheme.
There is no problem.

In the Eight Five Year Plan, as the
hon. Member was asking how much
money is being contemplated to be spent
for hostel construction, | have to say that
for the SC boys and girls hostel, there is
a provision of Rs. 59 crores and for ST
boys and girls, there is a provision of Rs.
31 crores. A total of Rs. 90 crores have
been earmarked in the Eight Five Year
Plan.

[ Translation]

SHRI BHERU LAL MEENA: Mr.
Speaker, Sir, keeping in view the rise in
the price, the amount of scholarship be-
ing given to the students staying in resi-
dential hostels or other hostels is very
less. Sir, through you, | would like to
know from the hon. Minister that will the
amount of scholarship also be increased
in proportion to the rise in prices? Sec-
ondly, there is no hostel in any of the
Central Schools being run by the Govern-
ment of India. | would like to know
whether the Government has any
scheme under its consideration to con-
struct hostels for Kendriya Vidyalayas
too?

[English]

SHRI K.V. THANGKA BALU: With
regard to the hostel fees, | do agree with
the hon. Member that the cost escalation
is taken into account and we have al-
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‘ready approached the Planning Commis- + [English]

~sion. The proposal is under examination
of the Government.

| have to reply to the other question
which the hon. Member has asked that
when the proposal comes to us, we will
certainly look into it.

KUMARI FRIDA TOPNO: Mr.
Speaker, Sir, during 1993-94, some edu-
cational complexes have been sanctioned
and | want to know whether these edu-
cational complexes are residential one or
not and whether full grant is given by the
Central Government. | also want to know
the location of six such complexes in
Orissa.

SHRI K.V. THANGKA BALU: Yes,
Sir. This is for the educational complexes
and for residential schools only in Orissa.

[Translation)

SHRI NARAIN SINGH CHAUDHARI:
Mr. Speaker, Sir, at present, there are
three schoois in Haryana for the children
of Scheduled Castes and Scheduled
Tribes. The hon. Minister has just in-
formed that 20 new schools will be
opened for the children belonging to
Scheduled Castes and 56 schools for the
children belonging to Scheduled Tribes. |
would like to know whether any such
school is proposed to be opened in
Haryana? Besides this, some voluntary
organisations are running residential
schools for the children belonging to
Scheduled Castes and Scheduled Tribes.
Whether the Union Government provide
any financial assistance to these
organisations? If so, the criteria therefor
and the amount of assistance given?

SHRI K.V. THANGKA BALU: So far
we have not received any proposal from
the Government of Haryana. If the Gov-
ernment proposal comes to us, we will
certainly consider this.

With regard to NGOs, there is spe-
cific guideline to run schools, If that
comes within the parameter, we will cer-
tainly consider that proposal. So far, we
have no proposal pending with regard to
Haryana.

[Translation) R
SHRI SOMJIBHAI DAMOR: Mr.
Speaker, Sir, there are about ten crore
adivasis in the country. Now, you can
guess the number of their children. The
hon. Minister has just given some fig-
ures. According to them, at present,
there are about 11 thousand children be-
longing to Scheduled Castes and Sched-
uled Tribes enrolled in residential schools.
| would like to know from the hon. Minis-
ter that when the Government is going to
open 56 new schools in this year.......

| would like to know from the hon.
Minister that keeping in view the number
of such children, how many schools
would be opened and how many children
will be admitted in each school? All India
Adivasi Development Council had made a
proposal for opening hostels and Ashram
Schools but it has not been cleared so
far. Will the hom. Minister pay attention
to this proposal and grant Rupees one or
two crores for opening hostels for the
children. of these communities? If the
Ministry can spend crores of rupees on
some other works, why. cannot it spend
rupees one or two crores on our chil-
dren? Why this injustice and atrocity is
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being committed on us?
[English)

SHRI K.V THANGKA BALU: Sir, in
fact, is no in justice done to the Sched-
uled Caste community or Scheduted Tribe
community in the country by our Govern-
ment. We are clear in our minds that we
want to help the Scheduled Caste and
Scheduled Tribe community in a big way
and we are doing our best.

With regard to Scheduled Caste
community, 8487 people are getting this
in the Centrally-aided schools; 11,573
people are in the Ashram schools. About
5,893 Ashram schools are there for the
Scheduled Tribe community.

With regard to hon. Member’s men-
tion about certain proposals submitted to
our Department, there are some prob-
lems in the proposals. We have intimated
to the hon. Member also. Once the pro-
posals come with clear indication, we will
consider those proposals within the pa-
rameter. But we do not keep in pending
any proposal which is in order.

‘The hon. Member is charging that

we are not providing enough funds to the -

Scheduled Caste, Scheduled Tribe com-
munity. As | mentioned earlier, about the
Scheduyled Caste boys and gir’s hostel,
in the Eigth Plan, the proposed allocation
is Rs. 59 crores; for the Scheduled
Tribe boys and girls’ hostel it is about Rs
31 cores. So, totally Rs. 90 crores have
been earmarked in the Eigth Plan. As
and when funds come, we will give. We
are also more concerned about the
Scheduled Castes and Scheduled Tribes.
There is no tacuna. We are not taking a
different ¥iéw with regard to the Sched-
uled Caste an Scheduled Tribe commu-
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nity. We want to give fullest importance
to the Scheduled Caste, Scheduled Tribe
community in the country. We are second
to none in this regard.

SHRI D.K. NAIKAR: The hon. Minis-
ter has supplied the figure in respect of
the establishment of schools. So far as
Annexure-ll is concerned, there are 45
schools established in Gujarat and 38 in
Maharashtra. But as far as Karnataka is
concerned, only two have been estab-
lished. It is negligible number. Therefore,
| want to know from the hon. Minister
whether it is due to non-submission of
proposals from the State Government.
Or, is it a fact that the Centre has re-
jected all the proposals submitted by the
State Government.

SHRI K.V. THANGKA BALU: We
have not rejected any proposal which is
in order. Whatever proposal comes from
the State Government, we certainly give
credence to that.

With regard to Karnataka, there is
no proposal. We are not taking any parti-
san view with regard to any State Gov-
ernment. We will consider the proposals
of the State Governments within the pa-
rameters and we will do our best. With
regard to Karnataka, they have applied
for two and we have given sanction for
two.

[Transiation)

SHRI DILEEP SINGH BHURKR:M:.
Speaker, Sir, as the hon. Minister has
said that the Union Government gives
scholarship and stipend to the post
graduate students belonging to SCs &
STs and the State Governments give
such scholarship and stipend to under
post-graduate level students. The Gov-
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ernment of Madhya Pradesh has
increased the amount of scholarship and
stipend. Will the Union Government also
increase the scholarship and stipend pro-
portionately so that they can get rid of
prisoners’ like life?

[English]

SHRI K.V. THANGKA BALU: | do

agree with the hon. Member about the -

inadequate funds for scholarship. We are
of the opinion to increase the scholar-
ship. We have already approached the
Planning Commission. We are expecting
a positive reply in this regard. We will
certainly do justice to the community. We
are also trying to increase the scholar-
ship.

[Translation]

SHRI RAM NIHOR RAl: Mr.
Speaker, Sir, there are many schools fol-
lowing the Ashram pattern but they do
not have their own buildings. They have
taken the building on hire. There are
some schools where classes upto 8th
standard are run. After passing 8th stan-
dard, the children wander here and there.
| would like to know from the hon. Minis-
ter whether the Government would open
such schools where the children could
study upto 10th standard or intermediate
level?

[English]

SHRI K.V. THANGKA BALU: As and
when the Government of Uttar Pradesh
giiies the proposal to us, we will certainly
consider it.

DR. R. MALLU: The concept of the
residential school is giving very good re-
sults for SC and ST children. A lot of

money is spent for the social welfare’
hostels in States; ‘I would like to know
from the hon. Minister whether there is
any direction from the Central Govern-
ment to go in for more residential
schools than running the regular social
welfare hostels where crores of rupees
are spent, but the result is very very
poor. | also would like to know from the
hon. Minister as to how many proposals
have come from Andhra Pradesh for
there residential schools; whether they .
are in order; if they are in order, when
the Minister is going to construct them.

SHRI K.V. THANGKA BALU: We
have certainly requested State Govern-
ments to send proposals for these set of
schools. Particularly | am happy to inform
that Andhra Pradesh has sent proposals
for four schools and we have sanctioned
four schools. We have allocated Rs. 66.6
lakh for this year.

Anti-Rabies Vaccine Centres

*168. SHRI  UDAYSINGRAO
GAIKWAD : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state: :

(a) whether anti-rabies vaccine cen-
tres have been set up in different parts
of the country with assistance of World
Health Organisation (W.H.O.);

(b) if so, their locations, State and
Union Territory-wise;

(c) whether charges have been lev-
ied for injecting anti-rabies vaccine at
these centres;

(d) if so, the details thereof;

(e) whether these canters propose tc
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develop a line of treatment to do away
with anti-rabbis vaccine; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA): (a) No,
Sir.

(b) to (f) Do not arise.

SHRI UDAYSINGRAO GAIKWAD:
For part (a) of my question | have got
the information from one of the newspa-
pers that the Government of India, with
the help of the World Health
Organisation, is going to set up some
centres. But the answer to that is “no”.
Looking at the dangerous disease of hy-
drophobia, our hon. Minister being a doc-
tor himself, he knows the importance of
this question. If the Government of India
is not going to set up these anti-rabies
vaccine centres with the help of the
World Health Organisation, | would like to
know whether the Government is going
to set up such centres on their own.

DR. C. SILVERA: The Government
has already set up thirteen centre under
public sector to produce anti-rabies vac-
cine and there is one centres under pri-
vate
centres have produced enough vaccine
for the country. There is no proposal on
the part of the Government to set up
another centre with WHO.

SHRI UDAYSINGRAO GAIKWAD:
My second supplementary is about Part
(c) of the question. The answer given to
that implies that no charges are levied
for injection of anti-rabies vaccine at
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these centres. These injections are taken
for seven to fourteen days. These injec-
tions are not charged; but there is one
more type of injection which has got a
sort of immunity for about three years,
which is very expensive.

| would like to know from the Gov-
ernment as to whether this type of injec-
tions will be given free in the Govern-
ment hospitals.

DR. C. SILVERA: The vaccines pro-
duced are acquired by the State Govern-
ments on payment. The vaccines about
which the hon. Member was talking
about, are of two different types. One is
Human Diploid Cell Vaccine and the other
is Purified Chick Embryo Cell Vaccine.
These vaccines are expensive; and the
Government, at the moment, is not in-
tending to give them free in the Govern-
ment hospitals.

DR. K.V.R. CHOWDHARY : Sir,
there is a severe scarcity of anti-rabies
vaccine. | would like to know from the
Government as to whether the production
of this vaccine would be increase within
a short time. Everywhere it is in short
supply; and so, people are going in for
the vaccine which is very costly, aboul
Rs.2000 per person. Will the Govemmen
do something to increase the vaccine

supply?

DR. C. SILVERA : As | said earlier
there are 13 Centres in the public sectol
and one in the private sector which are
producing these vaccines. It is upto the
State Governments to acquire these vac-
cines on payment. It is purely upto the
State Governments to acquire or to pro-
cure these vaccines from those Centres
or from the Government.



49  Written Answers SRAVANA 13,
Indian Systems of Medicine for AIDS

SHRI N. DENNIS :
SHRI ANNA JOSHI :

*169.

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state :

(a) whether any research is conducted
for the cure of AIDS through Indian systems
of medicine;

(b) if so, the details thereof;

(c) whether any cure has been identi-
fied under Sidha System for AIDS; and

(d) if so, the details thereof?

THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF HEALTH AND
FAMILY WELFARE. (SHRI PABAN SINGH
GHATOWAR) : (a) to (d) The Indian Council
for Medical Research has set up an Expert
Group to examine claims for cure of AIDS
from practitioners of Indigenous Systems of
Medicine. Unproven claims are reported to
have been made by Siddha practitioners
that their medicines can convert HIV posi-
tive cases into negative ones. Gowvt. of Tamil
Nadu have initiated action for testing of
efficacy of Siddha medicines in this regard.

SHRI N. DENNIS : AIDS is in the list of
incurable diseases. But, certainly it can be
prevented and controlled by mass aware-
ness and also by education. The fruits of the
research work conducted by the ancient
indigenous medicinal system could be
parsued and utillised to combat AIDS. Re-
cently there are research work conducted
by the indigenous medical experts and that
could be parsued and utillised. These
medicines are cheaper and also suited to
the Indian conditions. May | know from the
hon. Minister as to whether any allotment of
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fund is made for procuring that research
work? May | also know whether any incen-
tive or assistance is given to that system of
medicine for conducting research work on
AIDS.

It is stated in the reply that an expert
group is appointed to examine this claim.

~May | know the terms and conditions of the

expert group? | would also like to know
whether any report is submitted by them.

SHRI PABAN SINGH GHATOWAR :
Sir, there are some claims from the practi-
tioners of Siddha and Ayurveda systems of
medicines in our country that they have
some medicines by which they can make
the HIV positive into HIV negative. The
Government of India have constituted an
expert group under the chairmanship of
Prof. B. N. Dhawan. Making the claim only
cannot justify that is a foolproof. There is a
protocol in examining the efficacy of medi-
cinein ourcountry andthey haveto scrutinise
that process also.

They have to examine the progress of
the patient also. That process takes at least
one to two years for full examination. The
expert group is framing the protocol. They
are going into a detailed examination of
those claims.

Regarding research in the Indian sys-
tems of medicine, the Government of India
is encouraging the Research the Research
Council to have more and more research
projects in different types of medicines. The
Government of India have allocated about
Rs. 3.3 crore to the Central Council for
Research in Ayurveda and Sidha, Rs. 2.7
crore to the Central Council for Research in
Unani Medicines and Rs. 1.8 crore to the
Central Council for Research in Homeopa-
thy to pursue their activities.
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SHRI N. DENNIS : As far as Sidha
system is concerned, a concrete effort has
~been made in this regard. In 1991, the
medical experts of Sidha system consti-
tuted a committee in Madras. They went
through the ancient literature in the Sidha
system written by Agasthiar and others.
They found that the signs and symptoms
stated there for advanced Meganoi “Vettai
Megam” were similar to those of the present-
day AIDS. The medicines have also been
prescribed. The Sidha Research Commit-
tee identified “Mahavallathi-Lehyam” which
contains cent per cent Herbal ingredients
for the treatment of AIDS. The Sidha medi-
cine was applied to the AIDS patients of
Govemment General Hospital, Madras, and
the result had been encouraging.

So, to continue the research work, en-
deavor and effort, may | know whether the
Government would extend financial assis-
tance and other facilities to this organisation
and other similar organisations?

- SHRI PABAN SINGH GHATOWAR :
Sir, as per our information, the Government
of Tamil Nadu had constituted an Ethical
and Scientific Committee in December, 1992,
It consisted of Sidha and Allopathic experts
for going into the details of the Sidha claims
in AIDS cases.

In a Gevernment hospital in Madras, 30
beds of HIV positive patients have been
allocated so that they could be kept in that
hospital. They will be scrutinised after giving
the medicines. It was started from April,
1994.

The evaluation of the efficacy of Sidha
medicine will be undertaken after comple-

tion of one year of administration of this

medicine. The evaluate report will be avail-
able only after evaluation of the trial by the
committee of experts.
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The result of the research will be known
only after the receipt of the report from the
Ethical and Scientific Committee consisting
of allopathic and Sidha experts. We have
not yet received the report from them.

About providing funds, the organisation
has to apply to the Research Council for
funds. As and when such a request comes,
it would be decided on merits of the case.

DR. KRUPASINDHU BHOI : Sir, | am
very much thankful to the hon. Minister and
the hon. Prime Minister. Nine months back,
the Prime Minister, Shri P.V. Narasimha
Rao, had announced in Nagpur that though
the Indian system of medicine-Ayurveda-is
Indian, yet the treatment is always empiri-
cal. ’

At the same time, | know that there are
many drugs which can effectively cure many
types of cancers. About three months back,
we have reports from Tamil Nadu and Kerala
where, after undergoing treatment with
Siddha and herbal medicines, three HIV
positive patients got cured and the test
results showed no trace of HIV positive after
the treatment. Ten months after the an-
nouncement made by the hon. Prime
Minister, | want to know whether the hon.
Ministry has constituted the Expert Commit-
tee to establish a Directorate of Indian Sys-
tems of Medicine including Siddha and Unani,
as desired by the hon. Prime Minister. If not,
what are the bottlenecks. | also want to
know the names of the Members of the
Expert Committee.

SHRI PABAN SINGH GHATOWAR : It
is a fact that the hon. Prime Minister who is
an admirer of Indian Systems of Medicine
did announce in a conference that the Gov-
ermnment of India would give all possible help
to develop the Indian Systems of Medicine
intheir own discipline. The Ministry of Health,
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under the guidance of the Prime Minister, is
working out some new schemes to give
more and more help for the development of
the Indian Systems of Medicine in our coun-

try.

DR.KRUPASINDHU BHOI : What about
the establishment of the Directorate? What
is the fate of that Directorate and what are
the names of the experts?

PROF. P.J. KURIEN : Indian medicine
is very effective for many a chronic
disease. For example, there is a herbal
medicine in Kerala which can cure jaundice
instantaneously. But the allopathic doctors
do not accept it. The Government insists
that the Indian systems and their medicines
should be tested as per the allopathic ways.
This, in my view, is a mistake and this sort
of a procedure should not be adopted. The
tests should be based on an empirical basis
and if the results are positive, then the
medicines should be accepted orrecognised.
But this is not being done. There are a
number of Indian medicines which can be
useful and effective with regared to many
chronic diseases, including AIDS. When |
was an MP from Idukki Constituency, there
was Ayurveda Physician who had a herbal
medicine to cure cancer. But the Govern-
ment did not accept his medicine. That
doctor is no more and nobody knows what
the medicine is. In the light of such experi-
ences, | want to know whether the Govern-

~ ment of India will adopt separate norms and
procedures to test the efficacy of the Indian
medicines, which ought to be proved by end
results and not by one particular process
alone.

Secondly, | would also like to know the
number of AIDS patients in the country.
There are a number of estimates and re-
ports coming from outside say that a large

number of Indians are affected by AIDS. |
am afraid we are taking only nam Ke Vaste
steps for the prevention of AIDS. We all
know that in the case of AIDS, prevention is
more important. Therefore, | would like to
know what effective steps the Government
is taking in this regard.

SHRI PABAN SINGH GHATOWAR :
The Government of India also firmly be-
lieves that the Indian systems of medicine
should be tested and proved effective ac-
cording to their own genius. For that reason,
we have established these three Research
Councils of Indian Systems of Medicine.

As far as prevention of AIDS is con-
cerned, Government of India’s concern is
definitely serious. We have created a sepa-
rate Directorate in the name of NACO with
the help of the World Bank and we have also
received an amount of about Rs. 220 crore
for prevention programmes in our country.
As such, there is no definite estimate of the
AIDS patients because there are HIV posi-
tive cases in various stages. According to
the figures available with the Government of
India, as on today, there are 750 full-
blown cases. If the hon. Members wants to
have the year-wise details with regard to the
number of AIDS patients, | can furnish the
same to them. | may inform the House that
we have screened about twenty lakh people
and HIV positive was found in 15,399 cases.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Accupressure

SHR1 RAJVEER SINGH :
MAJ.GEN. (RETD.) BHUWAN
CHANDRA KHANDURI :

*161.
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Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Government are
aware of a new system of therapy called
Accupressure. '

(b) if so, the details thereof;

(c) the countries where this system
of therapy is in vogue;

(d) whether it is also tried in India;

(e) if so, the actual efficacy of the
therapy; and

(f) the steps taken to popularise this
system?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (Dr. C. SILVERA) : (a) to (f)
Accupressure therapy is an old technique of
applying pressure with fingers, thumb or a
pencil on certain key points on palms and
soles. This is believed to affect a remote
organ connected with that point. This therapy
is said to be affective in relieving pain and to
correct some of the functional disturbances
of different organs in the body. It has been
in vogue in countries like China, Japan and
Korea. It is also known to be practiced in
various countries like U.S.A., Germany and
U.K.’In India also it is being practiced in a

very limited way through the initiative of’

some voluntary agencies and individuals.
[English]

Heart disease

SHﬁI M.V.V.S. MURTHY :

SHRI
TRIPATHY :

*162.
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Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state :

(a) whether every third heart patient is
a woman in the country;

(b) if s0, the facts thereof;

(c) whether a recent survey has pointed
outthatindiscriminate use ofbith  control
pills has contributed to heart attacks in
women; ’

(d) if so, the details thereof; and

(e) the remedial steps taken/proposed
to be taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) and (b)
Considering the fact that Hypertension &
Coronary Heart Diseases are less common
in women, particularly before menopause,
as compared with men, it has been esti-
mated that every third Heart Patient is a
women.

(c) No, Sir.
(d) and (e) Do not arise.

[ Translation]
Blood Donation

*163. SHRI PREM CHAND RAM :

SHRI MANJAY LAL :

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state :

(a) whether the Government propose
to encourage voluntary blood donation in
the country, particularty in Bihar, only through
selected blood banks in order to discourage
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professional blood donors;
(b) if so, the detalls thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) and (b)
Voluntary Blood Donation is already being
encouraged by Government institutions,
Indian Red Cross Society and Non
Governmental Organisations through vari-
ous methods including mass media and
camps. This is done throughout the country,
including Bihar.

(c) Does not arise.

[English]

Commission under Article 339

*166. SHRI ATAL BIHARI
VAJPAYEE :
DR. LAXMINARAYAN
PANDEYA :

Will the Minister of WELFARE be
pleased to state :

(a) the details regarding the last Com-
mission appointed under Article 339 of the
Constitution to report on the administration
of Scheduled Areas and welfare of the
Scheduled Tribes in the States ;

(b) when the Commission submitted
its report;

(c) whether the Government propose
to appoint another Commission under Ar-
ticle 339.

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) In pursuance of the
provisions contained in article 339 (1) of the
Constitution, ‘The Scheduled Areas and
Scheduled Tribes Commission’ was consti-
tuted under the chairmanship of Shri U.N.
Dhebar on April 28, 1960.

(b) The Commission submitted its re-
port in October, 1961.

(c) and (d) The question of setting up
another Commission under Particle 339 (1)
of the Constitution is under consideration.

(d) Does not arise.
[Translation]
SC/ST Hostels

*167. SHRI CHHITUBHAI GAMIT :

SHRI RATILAL VARMA :

Will the Minister of WELFARE be
pleased to state :

(a) the number of hostels for SC/ST
students in the country at present, State/
UT-wise;

(b) the number out of them constructed
during the last three years, state/UT-wise;

. (o) ‘the number of such hostels pro-
posed to the constructed during 1994-95,
State/UT-wise; and

(d) the assistance likely to be provided
by the Union Government in this regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) The State/UT-wise
number of SC/ST hostels, as reported by

the State Govts./UT Administrations so far,
is given in the enclosed statement-i, .
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(b) The State/UT-wise number of SC/
ST hostels sanctioned for construction in
the last 3 years under the Centrally Spon-
sored schemes of Hostels for SC/ST girls
and Boys is given in the enclosed state-
ment-ll,

(c) and (d) Under the Centrally Spon-
sored Scheme of Hostels for SC/ST Girls
and Boys, Central assistance is provided to
the State Govts. on a 50:50 basis (100% to
the UTs) after consideration of proposals
received from them, and keeping in view the
funds available. Under these schemes, the
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Govts. of Karnataka and Orissa have pro-
posed 88 hostels and 29 hostels respec-
tively for SC students in 1994-95. In re-
spect of ST students, the Govts. of Andhra
Pradesh and Orissa have proposed 10
hostels and 21 hostels respectively. Pro-
posals from other States/UTs have not
been received so far. An outlay of Rs. 12.40
crores and Rs. 6.10 crores has been pro-
vided in 1994-95 for SC and ST hostels
respectively, of which an amount of Rs. 1
crore has been sanctioned so far to the
Govt. of Andhra Pradesh for the construc-
tion of 10 hostels for ST students.

STATEMENT-|

TOTAL NUMBER OF SC/ST HOSTELS

S.NO. STATEUT NO. OF sC NO. OF ST Total
Hostels Hostels
1. Andhra Pradesh 2231 528 2759
2. Assam 79 175 254
3. Arunachal Pradesh — — —
4. Bihar 368 351 719
5. Guijarat 402 778 1180
6. Goa —_ — —
7. Himachal Pradesh 6 4 10
8. Haryana . - — 5*
9. Jammu & Kashmir — 10 10
10. Karnataka 1006 ) 36 - 1193
11. Kerala 99 113 231*
12. Maharashtra 2267 158 2425
13. Madhya Pradesh 1020 1841 2861
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S.No.  State/lUT No. of SC No. ofST Total
'Hostelg Hostels
14. Mizoram — - —
15. Manipur —_ — 7
16. Meghalaya : — — 39*
17. Nagaland — — —
18. Orissa 650 735 1385
19. Punjab 31 ‘ — 31
20. Rajasthan 221 239 460
21. Sikkim 1 ’ 15 26
22, Tamil Nadu 909 ’ 23 932
23. Tripura | 5 — 40
24. Uttar Pradesh 57 5 . 62
25. West Bengal 340 338 861*
26. Andaman & Nicobar - 5 5
Islands
27. Chandigarh ) — — —
28. Dadra & Nagar Haveli — — 10"
29. Delhi — - 2
30. Daman & Diu — — —
31. Lakshadweep — 4 4 A
32. andicherry 21 ' —_ 21
Total 9723 5358 16532*

*  Total includes combined Hostels for SC/ST students.
**  For students whose parents are engaged in unclean occupation.
*** Hostels for Backward Classes, mainly for Scheduled Castes.
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STATEMENT-lI

Number od Hostels Sanctioned under Centrally Sponsored Schemes of Hostels
for SC/ST Boys and Girls

S.No. Name of the State/ 1991-92 . 1992-93 1993-94
urt. sc ST Sc ST SC ST
1. Andhra Pradesh 45 8 - - 182 9
2. Arunachal Pradesh - 10 - - - .
:3,. Assam 28 47 . - . 57 - -
4. Bihar 68 5 15 - 22
5. Goa - - - - - -
6.  Guijarat 8 8 - 11 13 15
7.  Haryana - - 3 - - .
8.  Himachal Pradesh - - - - - -
9. Jammu & Kashmir 3 - 3 - - 1
10. Karnataka 37 1 . 21 - 24 | -
11.  Kerala 1 7 5 6 6 ‘ 1 6
12.  Madhya Pradesh 44 10 250 18 1 17
13.  Maharashtra 5 26 - - 16* 7
14.- Manipur 2 .3 2 - - 2
15. Meghalaya - - - - - 8
16. Mizoram - 2 Co- - - .
17. Nagaland - - - - - .
18. Orissa ' 15 9 24 22 19 29
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S.No. Name of the State/ 1991-92 1992-93 1993-94
- UT. sC ST sc ST sc ST
19. Punjab 2 - 1 . {an ;
20. Fia;jasthan 5 3 -5 3 4
21.  Sikkim ‘ 8 - - - - _
22. Tamil Nadu | 7 3 14 2 1 -
23. Tripura 1 2 - 6 2 4
24. Uttar Pradesh 25 - 32 4 13 2
25. West Bengal 9 6 7 8 7 8

26. Andaman & Nicobar

27. Chandigarh - - - - - R

28. Daman & Diu - - - - .

29. Dadra & Nagar Haveli - - - 2 - -
30. Delhi - - - - - -
31. Lakshadweep - 1 - - - -
32.  Pondicherry 1 - - - - -
Total : 330 148 378 141 314 105
*  Plus 4 extensions to existing hostels.
“**  Plus | extension.
[English] Will the Minister of WATER RE-

SOURCES be pleased to state :
Inter-Linkage of Rivers
(a) whetherthe Union Governmenthave
*170. SHRI TARA SINGH : prepared a National Perspective Plan for
SHRI V. SREENIVASA inter-linkage between various peninsular riv-
PRASAD : ers and Himalayan rivers, separately;
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(b) if so, the details thereof;

(c) the reaction of the State Govern-
ments in this regard ;

(d) the total expenditure likely to be
incurred thereon; and

(e) the time by which the work on the
said plan is likely to be started?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) :-(a) to (e) A
National Perspective for Water Resources
Development prepared by Government in
1980 envisager inter-linkages between vari-
ous Peninsular rivers and between Hima-
layan rivers separately for transfer of water
from water surplus basins to water short
basins for optimum utilisation of water
resources.

After detailed discussions with the State
Governments, the Government of India has
established National Water Development
Agency (NWDA) under Society Registration
Act, 1860 in 1982 under the Chairmanship
of Union Minister of Water Resources with
Chief Ministers/Ministers in Charge of |rri-
gation of State Governments, apart from
central/State Government officials as Mem-
bers and with a technical secretariat to firm
up these proposals. A total of 36 water
transfer links, 17 under Peninsular compo-
nent and 19 under Himalayan component
have been identified by National Water De-
velopment Agency. Office Studies of 14
links under Peninsular component and 19
under Himalayan component have been
identified by National Water Development
Agency. Office studies of 14 links under
Peninsular component and 2 links under
Himalayan component have been com-
pleted. Studies of balance Peninsular links
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and links under Himalayan component have
been included in VIII Plan. In addition, inves-
tigation of 9 links of Penisnsular component
and 3 links of Himalayan component have
been included in the VIl Plan Programme of

Agency.

The draft reports of all studies are
referredto the concemed basin States whose
comments/observations/suggestions are
taken into consideration by NWDA before
finalising these reports.

The schemes can be considered for
implementation, subject to availability of
funds after completion of feasibility studies,
consensus amongst the concerned States,
field investigations and preparation of de-
tailed project reports including cost esti-
mates.

Royalty on Coal.

*171. SHRI TEJ NARAYAN
SINGH: Willthe Minister of COAL be pleased
to state :

(a)whetherthe Union Governmenthave
received any proposals from the State Gov-
emments for revision of royalty on coal;

(b) if so, the details thereof; and

(c) the decision taken by the Union
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) Yes, Sir.

(b) and (c) Most of the large coal pro-
ducing States namely, Bihar, Madhya
Pradesh, Orissa, West Bengal etc., have

been requesting for enhancements in the
rates of royalty on Coal. Government in the

Ministry of Coal appointed a Study Group to



69  Written Answers SRAVANA 13, 1916 (SAKA) Written Answers (v

examine these requests. This Study Group
has considered all the suggestions made by
the various State Governments, consumers
representatives etc. and has submitted its
recommendations to the Government re-
garding the enhancement of rates of royalty
on coal and related matters. Any revision in
rates as and when effected are notified in
the Official Gazette.

Coal Production

*172. SHRIMATI
VASUNDHARA RAJE : Will the Minister of
COAL be pleased to state :

(a) the target set for production of vari-
ous grades of coal during the Eighth Five
Year Plan, grade-wise;

(b) the achievements made in this re-
gard as on June 30, 1994; and

(c) the steps taken to achieve the tar-
get?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA) :
(a) Grade-wise Coal production targets are
not being fixed by the Planning Commis-
sion. Planning Commission have recom-
mended total coal production target of 308
m.t. by terminal year of 8th Five Year Plan.
All India Coal production target for first 3
years of 8th Five Year Plan is given below :

Production target

Year
(in million tonnes)
1992-93 238.20
1993-94 294.00
a 199;:;95 253.60

Target for years 1995-96, 1996-97 will

be fixed in consultation with Planning Com-
mission based on assessed demand and
resource availability.

(b) The actual production of various
grades of coal during 1992-93, 1993-94 and
1994-95 (April-June, 1994) is as under :

1992-93 238.26 m.t.
1993-94 246.04 m.t.
1994-95 51.28 m.t.

(April-June, 1994)

(c) Various steps being taken to
achieve the production targets are : Intro-
diction of modern technologies in UG
mines like Side Discharge Loaders, Load
Haul Dampers, Powered support
Longwall, sub-level caving etc., for physi-
cal substitution of manual job elements.

* More emphasis is given for modemisation

of large number of existing mines and
opening of large capacity opencast and
underground projects during VIII Plan
period. Major thrust has been put on de-
veloping and improving infrastructural fa-
cilities like workshop, telecommunication,
training facilities, power supply system
etc., so that full benefit of these projects
are realised during VIll Plan period.

[Translation]
Fire in Coal Mines
*173. PROF. RITA VERMA : Will

the Minister of COAL be pleased to state

(a) the total surface and ground
area of Bharat Coking Coal Limited af-
fected by fire as on March 31, 1994,

(b) the daily quantum of loss of
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coal due to fire;

(c) the value of daily loss as per
the present price of coal;

(d) the areas being affected and
the speed with which fire is spreading;

(e) the total quantum of coal
trapped due to fire as on March 31,
1994; and

(f) the value thereof as per the
present market price?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA) : (a) Approximately 17 square
kilometres of area of the Jharia Coalfield
under the administrative control of
Bharat Coking Coal Limited has been af-
fected by fires.

(b) to (d) No precise estimate is
available.

(e) According to an estimate made
by Coal India Limited about 1853 million
tonnes of coal reserves is trapped due to
coalfield fires which cannot be mined.

' (f) Taking a recovery factor of
about 35%, the notional value of recover-
able coal out of the reserves trapped due
to fires works out to Rs. 17.500 crores at
the prevailing sale price.

New Channels

*174. SHRI SOMJIBHAI DAMOR
. Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government pro-
pose to handover the work of setting up
of five new channels to a new indepen-
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dent corporation;

(b) if so, whether the Government
will have any right over the income and
profits of these new channels;

(e¢) whether a survey has been
conducted to assess the impact of these
channels on the programmes telecast by
Doordarshan;

(d) whether these independent
channels will be advertisement-oriented

rather than programme-orinted; and

(e) the names of cities where these
new channels will be located?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) No Sir.

(b) Does not arise.

(c) Yes Sir, Survey is being con-
ducted.

(d) and (e) Do not arise.
[English]

Reservoir Schemes

*175. SHRI RAM KRIPAL YADAV

SHRI LALL BABU RAl :

Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) the details of reservoir schemes
submitted by various State Governments
to the Union Government for clearance
during the last three years; )

(b) the dates on which these
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schemes were received by the Union
Government and ;

(c) the decisions taken by the
Union Government thereon?

THE MINISTER OF WATER RE-

SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) : (a) to (C) A
Statement giving details of new major
and medium irrigation projects received
during the last three years is
enclosed.
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[Translation]
Family Welfare Centres

DR. P.R. GANGWAR :
SHRI DATTA MEGHE :

*176.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the number of family welfare
centres functioning in the country, State/
UT-wise;

(b) the amount spent on these cen-
tres during each of the last three years,

State/UT-wise;

(c) the number of persons who had

AUGUST 4, 1994
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undergone family planning operations dur-
ing the above period, State/UT-wise; and

(d) the steps being taken to make
these centres more affective?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) to (c)
Information is given in the enclosed
statements |, Il and Il

(d) A Study on functioning of Rural
Family Welfare Centres has been en-
trusted to Institute for Research in Medi-
cal Statistics (IRMS). The report is
awaited. To make Urban Family Welfare
Centres more effective, a Training for
Medical Officers has been formulated
during 1994-95.
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[English]
Inter-State River Water

*177.  SHRISULTAN SALAHUDDIN
’ OWAISI :
SHRI D. VENKATESWARA
RAO :

Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) whether the Union Government
have prepared draft guidelines for alloca-
tion of water from inter-State rivers;

(b) if so, the details thereof;

(c) whether these guidelines have
been approved by the concerned State
Governments;

(d) if so, the details thereof;

. (e) whether the Union Government
propose to bring forward a legislation in
this regard; and

(f) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) : (a) to (f) A
draft national policy guidelines, for water
allocation of inter-state rivers framed re-
cently has been circulated to
State Governments, and was also dis-
cussed in the meetings of the
National Water Board held in June, 1994
in which the States and Union Territories
are represented. The modified draft
based on the discussions in National
Water Board was circulated to States and
included in the agenda for the next meet-
ing of the National Water Resources

Council.

Main features of the guidelines are

The river basins will be reckoned
as unit for inter State water allocation.

All co-basin States and the Centre
would be parties to the process of alloca-
tion.

Allocation to consider the reason-
able possibility of utilisation.

Allocation to be based on the prin-
ciple of equitable apportionment.

States will be free to utilise their
share in any way without conflicting with
the overriding national in-
terest.

Inter-State agreements between all
the co-basin States are normally to be
accommodated.

Existing pre-plan uses and ap-
proved plan uses are to be protected.

Allocation to consider needs for en-
vironmental management, navigation in
National waterways and pressing
needs of non-co-basin State etc. as Na-
tional interests.

Setting up monitoring and imple-
menting mechanism to oversee alloca-
tions as made.

Water allocation normally to be re-
viewed after 40 years. :

These policy guidelines are in-
tended to serve as a guide tor sharing of
river water amongst the co-basin States
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and would have no legal status as such.
These guidelines will provide guidance in
the process of negotiation, arbitration and
adjudication of inter-State water disputes
and a framework for expenditions resolu-
tion of such disputes. No legislation is
proposed to be brought forward to imple-
ment these guidelines. The inter-State
disputes for sharing of inter-State waters
will continue to be resolved in accor-
dance with the existing constitutional pro-
visions.

[Translation]
Coal from Rivers

*178. SHRI CHETAN P.S.
CHAUHAN : Will the Minister of COAL
be pleased to state :

(a) whether the Coal India Limited
had initiated any scheme to extract coal
from the bottom of rivers;

(b) whether the work on that
scheme was stopped in the middle after
its partial implementation;

(c) if so, the reasons theretor; and

(d) the time by which the work is
likely to be restarted?

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHRI AJIT
PANJA) : (a) to (d) The Government
have sanctioned an advance scheme for
initiating preliminary
activities in respect of Damodar river di-
version project of Central Coalfields Ltd.
for and amount of Rs: 5.59 crores. The
proposed Damodar river diversion project
is expected to release about 80 million
tonnes of coking coal of Kargali seam
which is proposed to be later exploited
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by opencast mining.

In Western Coalfields Ltd. Amb
river diversion scheme was approved in
April, 1993 for a capital outlay of Rs.
27.99 crores and work is undertaken in
phases depending upon
the progress of land acquisition and other
requirements.

[English)
Mother Tongues

*179. SHRI HARIN PATHAK : Wil
the Minister of HOME AFFAIRS pleased
to state :

(a) whether the survey of mother
tongues on the basis of Census Data of
1991 has been completed;

(b) the time by which this survey
report is likely to be published; -

(c) the number of mother tongues
in India; and

(d) the largest and the smallest
mother tongues in terms of the number
of speakers?

THE MINISTER OF HOME AF-
FAIRS (SHRI S.B. CHAVAN) : (a) The
survey of the mother-tongues on the ba-
sis of census data is in progress.

(b) The report is likely to be pub-
lished on completion of the survey by
1999.

(c) 1623 mother tongues were re-
turned at the time of 1981 census. 1991
census data are under compilation.

(d) According to the published 1981
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census data, Hindi had the largest num-
ber of speakers and Sanskrit had the
smallest number of speakers.

AIR and Doordarshan Coverage

*180. SHRI B. DEVARAJAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the present coverage of
Doordarshan as well as- All India Radio in
the country;

(b) whether the Government have
fixed any targets to cover more popula-
tion during the Eighth Five Year Plan;
and

(c) it so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) The present coverage of the
country by Doordarshan and by All India
Radio is as under:-

By Area By Population

Doordarshan 66.8% 84.6%

All India Radio ’89.6% 97.0%
(b) and () Yes, Sir. The

Government’s target is to increase the
coverage of the population of the country
to 91.8% by Doordarshan and 97.5% by
All India Radio, on completion of the
schemes which are currently under imple-
mentation/envisaged during the Eighth
Plan. .However, the entire Country is cov-
ered by the satellite mode
Expenditure on Ministers

1618. SHRI SYED

SHAHABUDDIN : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the actual expenditure incurred
on the Union Council of Ministers during
the last three financial years, with break-
up by major heads and the budget esti-
mate for 1994-95;

(b) whether the expenditure shows
a steep rise over the previous years;

(c) the major heads which have re-
ported the steepest rise in the last three
years; and

(d) whether any steps have been
taken by the Government to reduce the
expenditure on travel, telephone charges
and accommodation, including purchase
of furniture, furnishings and office equip-
ment and on personal security?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED) : (a) A statement is en-
closed.

(b) The total expenditure for 1993-
94 is less than the expenditure for 1992-
93.

(c) Does not arise.

(d) Instructions have been issued
that (i) except for 2 telephones in the
use of Ministers either directly or through
their personal staff at the place of their
office and another telephone in Parlia-
ment House, the rest of the telephones
should be barred from STD facility; also
(i) except for 2 telephoes at the resi-
dence of Cabinet Ministers or a Minister
holding independent charge and one tele-
phone at the residence of MOS or
Deputy Minister, the rest of the tele-
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phones should be barred from STD facil-
ity, (iii) a ceiling of Rs. 45,000/- has
been prescribed for providing furniture,
furnishings, etc., in the office and office
portion of the residence of Ministers; also
Ministers residence Rules 1962 provide a
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ceiling of Rs. 38,500/- for furniture and
electrical appliances to be provided at the
residence of the Ministers other than
Deputy Minister and Rs. 22,500/for the
Deputy Minister’s residences. Besides
guidelines exist for Ministers undertaking
foreign and domestic travel.
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Human Rights Commission

1619. SHRI PARASRAM
BHARDWAJ : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the National Human
Rights commission has launched a cam-
paign to increase human rights aware-
ness in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) and (b) The Na-
tional Human Rights Commission has ad-
dressed the Presidents of Political Par-
ties, State Governments, Union Territories
Administrations, Vice Chancellors of Uni-
versities and the Department of Educa-
tion, Government of India and requested
them to take various steps and measures
for the promotion of human rights aware-
ness and further strengthening the culture
of human rights in the country.

- Foreign Newspapers

1620. SHRI SATYA DEO SINGH :
SHRI BRIJBHUSHAN
SHARAN SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Government are
considering any proposal to allow publica-
tion of foreign newspapers in India;

(b) whether the Government have
also received requests from several for-
eign newspapers organisations in- this re-
gard; and

AUGUST 4, 1994

Written Answers 136

(c) if so, the time by which a final
decision is likely to be taken in the mat-
ter?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) Publication of foreign newspa-
pers in India is governed by the policy
decision of the Cabinet in 1955 which
restricts publication of foreign newspa-
pers/periodicals in India and also of In-
dian editions of foreign newspapers/peri-
odicals dealing mainly with news & cur-
rent affairs. The issue has been dis-
cussed from time to time but no final
decision has been taken.

(b) and (c) The Government has
received only one request from a foreign
newspaper organisation for allowing print-
ing of the newspaper in India. The re-
quest has not been acceded to in view
of the existing policy decision.

Plateau Region Development Product

1621. DR. VASANT NIWRUTTI
PAWAR : Will the Minister of WELFARE
be pleased to state :

(a) whether there are any schemes
for the benefit of tribal with World Bank
or foreign agencies; '

(b) whether World Bank offered aid
for Plateau Region Development Project
in the past for the benefit of tribals;

(c) whether the Government have
accepted World Bank’s offer and imple-
mented any schemes in the country; and

(d) if so, the details thereof, State-
wise?
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THE MINISTER OF WELFARE
(SHR! SITARAM KESRI) : (a) to (d) The
information is being collected and would
be laid on the-Table of the House.

{rrigation projects

1622 SHRI GOPI NATH
GAJAPATHI : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether some irrigation projects
in Orissa are affected due to inter-State
water disputes;

(b) if so, the details thereof; and

(c) the steps taken by the Union
Government to settle the disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON) : (a) and (b) None of
the new major and medium irrigation
projects of Orissa at the Centre is af-
fected by inter-State issues.

(c) Does not arise.
AIR Stations and T.V. Transmitters

1623. SHRI DATTATRAYA

BANDARU : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the details of capacity and area
coverage of T.V. transmitters and A.l.R.
stations functioning in Andhra Pradesh,
separately; .

(b) the places identified for installing
high power T.V. transmitters in the State;

(c) the total amount spent thereon
so far; and

(d) the time by which T.V. transmit-
ters are likely to be installed?

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) The details are given in the
enclosed statement-|,

(b) High power TV transmitters are
under implementation/envisaged to be set
up at Warangal, Nandyal, Kurnool and
Rajamundry.

(c) An expenditure of Rs. 235.99
lakhs was incurred upto 31.3.94.

(d) As per statement-ll enclosed.
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[Translation)
Indo-Nepal Talks to Check Crimes

1624. SHRI ARVIND TRIVEDI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any talks have been
held and Agreement reached recently
between India and Nepal to check
crimes;

(b) if so, the details thereof; and

(c) the time by which the Agree-
ment is likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED) : (a) to (c) As part of our
co-operation with a friendly neighbour,
talks are held at various levels on mat-
ters of mutual interest. Efforts are also
made to check specific crimes within the
framework of existing agreements. No
agreements has been recentiy signed
between India and Nepal to check
crimes.

[English}

Chhitauni Rail Road Bridge

1625. SHRI MOHAN SINGH
(Deoria) : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether his Ministry was to pay
its share for the construction of Chhitauni

rail road bridge;

(b) if so, the extent of share was to
be paid by his Ministry to Railways;

(c) the total amount of share paid

by his Ministry to Railways so far; and

(d) the time by which the remaining
amount of the share is likely to be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
PK. THUNGON) : (a). Yes, Sir.

(b) to (d) The share of Ministry of
Water Resources was Rs. 5.0 crores
which was paid in March, 1982. In addi-
tion Rs. 2.1 crores was also paid to Rail-
ways in March, 1992 pending finalisation
of the flood control component of the
project and subject to adjustment accord-

ingly.

[Translation)

Theft Incidents in Delhi
1626. SHR!I JANARDHAN MISRA

SHRI
CHOWDHARY :

PANKAJ

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the incidents of theft
from the cars parked outside the various
hotels in Delhi are on the increase;

(b) if so, the number of such theft
cases reported during the current year so
far;

(c) whether the Government pro-
pose to take steps to prevent such
thefts; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED) : (a) and (b) No Sir. The
Government of National Capital Territory
of Delhi has reported that 7 incidents of
theft from the cars parked outside the
various hotels in Delhi during the period
1.1.94 to 30.6.94 as against 11 incidents
of such theft during the corresponding
period of 1993 i.e. from 1.1.1993 to
30.6.93 have been reported.

(c) ar;d (d) The following steps to
prevent such thefts have been taken by
Delhi Police :

(i) The police station staff including

the Anti Auto Theft Squad of the Districts

have been properiy brieted for

keeping watch over the actvities of such
type of thieves.

(i) The hotel security staft have
also been briefed in this regard.

(iii) Close watch is being kept on
such gangs or accused persons.

- (iv) Traps are being laid in the
crime prone areas.

[English]

Purchase of Medicines

1627. SHRI RAMESHWAR
PATIDAR : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state : /

(a) whether the Director General of
Healith Services has not paid the amount
aue to various firms who have supplied

AUGUST 4, 1994

Written Answers 160

medicines worth crores of rupees to Gov-
ernment Medical Stores Depot, Bombay:

(b) if so, the reasons for the delay;

(c) whether the Government pro-
pose to stop procuring medicines from
these firms until their dues on settled;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) and
(b) Payments are being made in phases

(c) No. Sir.
(d) Does not arise.

[Translation)
Irrigation Schemes

1628. SHRI SURENDRA PAL
PATHAK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the Government ot
Uttar Pradesh has sent any proposal of
irrigation schemes for clearance to the
Union Government;

(b} if so, the details thereof; and

(c) the time by which these
schemes are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
PK. THUNGON) : (a) to (c) A statemen!
is attached.
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[English]
Sea Wall

1629. SHRI SANAT KUMAR
MANDAL : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the Government of
West Bengal has submitted a compre-
hensive scheme regarding construction of
a sea wall to the Union Government for
approval;

(b) if so, the details thereof;

(c) the steps proposed to be taken
by the Union Government in this regard;

(d) whether the Government of
West Bengal has also requested the
Union Government for the World Bank
assistance for this purpose; and

€) if so, the response of the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
PK. THUNGON) : (a) to (c) The Govern-
ment of West Bengal has formulated an
outline proposal for protection against
erosion along Sagar Deep Island,
Ghoramara Island and other adjoining ar-
eas affected by erosion in Sunderban
and also along the coast line in the dis-
tricts of 24 Paraganas and Midnapur. The
outline proposal envisages constructions
of 180 kilometre long Sea Wall compris-
ing of earthen embankment with stone
protection on seaside at an estimated
cost of Rs. 330 crores. The proposal has
been examined by Central Water Com-
mission in consultation with Central Water

& Power Research Station (CW & PRS),
Pune. The State Government has been
requested to submit individual schemes
for reaches vulnerable to coastal erosion
according to priority as per guidelines of
Central Water Commission and the Plan-
ning Commission duly approved by
State Technical Advisory Comniittee or
Flood Contro! Board.

(d) and (e) It is Central Water
Commission which has advised State
Government of West Bengal to prepare
comprehensive project proposal for seek-
ing External Assistance.

Education to Children

1630. SHRI PURNA CHANDRA
MALIK : Will the Minister of COAL be
pleased to state :

(a) whether there is any provision
for educating children of coal miners;

(b) if so, the details thereof;

(c) the funds allocated during 1994-
95 for the purpose, company-wise; and

(d) the expenditure incurred during
1993-947

THE MINISTER OF STATE OF
THE MINISTRY OF COAL (SHR! AJIT
PANJA) : (a) and (b) Coal companies
provide financial and other assistance by
way of infrastructural facilities to privately
managed schools and colleges located in
coalfield areas, so that the educational
needs of children of coal miners are ad-
equately taken care of.

(c} The allocation of funds for the
purpose of education in the current year
1994-95 is yet to be decided.
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(d) The expenditure incurred during
1993-94 by various coal companies is
Rs. 11.74 crores (approx).

[Translation]
AIDS in Bihar
1631. SR RAM

CHOUDHARY :
SHRI RAM KRIPAL YADAV

TAHAL

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

" (a) the number of H.I.V. (positive)
patients detected so far in Bihar;

(b) the hospitals in Bihar where
AIDS screening facilities are available;

(¢) whether any AIDS Control
Programme is being undertaken in the
State by Union Government or with the
help of some foreign assistance; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) 3 HIV
positive cases have been reported from
Bihar upto 30th June, 1994.

(b) AIDS/HIV testing facilities are
available at one Surveillance Centre and
nine Zonal Blood Testing Centres as per
details given below :

Surveillance  Centre  at
Rajendra Memorial Research
Institute, Patna.

Zonal Blood Testing Centres
at
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1. Blood Bank, Nalanda Medical
Coliege, Gaya.

2. Blood Bank, Patna Medical
College, Patna.

3. Blood Bank, District Hospital,
Dhanbad.

4. Blood Bank, District Hospital,

Jamshedpur.
5. Jamshedpur Blood Bank.
Jamshedpur.

6. Blood Bank, Rajendra Medical
College, Ranchi.

7. Blood Bank, Medical College,
Bhagalpur.

8. Blood Bank, Sri Krishna Medi-
cal College, Muzzafarpur.

9. Blood Bank, District Hospital,
Darbhanga.

(c) Yes, Sir.

(d) With Soft loan of US $ 84 mil-
lion from World Bank and technical assis-
tance of US $ 1.5 million from WHO, a
comprehensive National AIDS Control
P'rogranime is Currently under implemen-
tation throughout the Country including
Bihar. The strategies to combat AIDS
consists of strengthening programme
management, generation AIDS consists
of strengthening programme manage-
ment, generation of awareness amongst
risk behaviour groups and the general
public, prevention and control or STD,
Promotion of Condom for prevention of
STD and HIV, Blood Safety and rational
use of blood and better facilities for sur-
veillance, diagnosis and management of
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Pending Bills

i,

1632. SHRI N.J. RATHVA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the details of Bills passed by
the Gujarat Legislative Assembly pending
at present with the Union Government for
President’s assent; and

(b) the time by which these bills
are likely to be accorded President’s as-
sent?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED) : (a) and (b) The Bombay
Inams (Kutch Area) Abolition (Gujarat
Amendment) Bill, 1994 has been received
on 1.8.1994 for consideration of the
President. The State Legislation call for
examination by the concerned Depart-
ments/Ministries of the Gov-
ernment of India and consuitation with
the State Governments wherever found
necessary. Reminders are issued and
discussions are also held where neces-
sary to expedite the clearance of the
Bills.

Newspapers from Bihar

1633. SHRI LALIT ORAON : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

() the criteria laid down for issuing
newsprint and release of advertisements

Answers SRAVANA 13, 1916 (SAKA) Written
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by DAVP to daily, weekly and monthly
newspapers and magazines;

(b) the number of daily, weekly,
fortnightly and monthly newspapers /
magazines of Bihar listed for issuing
newsprint and DAVP advertisements ;
and

(c) the total quota of newsprint and
advertisements released to these news-
papers/magazines during 1991, 1992 and
1994 (upto June, 1994)?

THE MINIETER OF STATE OF
THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) The basic entitlement of
newsprint for a newspaper/peri-
odical is determined on the basis of its
annual consumption of newsprint and any
other paper, average annual circulation,
average number of publishing days and
average page area published during the
preceding year.

As regards the criteria for release
of advertisements, Government advertise-
ments are issued to only those newspa-
pers/periodicals which are empanelied
with DAVP. Advertisements are released
in various categories of periodicals keep-
ing in view the publicity requirement, tar-
get readership, area intended to be cov-
ered and budgetary provisions. Classi-
fied advertisements are usually issued to
daily newspapers as these are time
bound and response-oriented. Weeklies
and other periodicals and journals are
normally used for mass informative/edu-
cative campaigns on various themes.

(b) and (c) The information is given
in the statement enclosed.
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Statement

Details of newsprint alloted and advertisements issued to various periodicals from
Bihar during the years 1991 to 1994

Year No. of dailies, Quantity of Quantum of
weeklies, fort- * newsprint advertisements
nightlies and allotted issued

monthlies which allotted
were alloted news (in MTs) (in col. cms.)
print and issued
advertisements
Newsprint Advertisements

1991-92 390 188 42,620.59 2,74,067

1992-93 305 185 47,907.82 3.41,973

1993-94 144 199 20,816.64 4,46,296

1994-95 42 96 6743.37

(upto June, 94)

64,188

1 Néwspapers during 1992-93, 15
newspapers during 1993-94 and 11
newspapers during 1994-95 were issued
open Entitlement Certificates. These
newspapers having annual entitlement
of above 200 MTs of Standard newsprint
for their use subject to the condition that
for every two MTs of indigenous news-
print purchased by them
they could import one MT of Standard
Newsprint.

[English)
National Communal Federation
1634. SHRI RAM NAIK : Will the
Minister of HOME AFFAIRS be pleased

to state :

(a) the total amount of contribu-

tions received upto June 30, 1994 by the
National Foundation for Communal Har-
mony; and

(b) the details of expenditure in-
curred upto June 30, 19947

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
PM. SAYEED) : (a) In addition to Rs. 10
crores provided by the Government of
India as corpus, the National Foundation
for Communal Harmony has received Rs.
88,19,503.60 as contribution upto
30.6.1994.

(b) The National Foundation for
Communal Harmony has incurred an ex-
penditure of Rs. 42.32 lakhs upto
30.6.1994. Out of this, Rs. 27.35 lakhs
has been incurred on assistance to chil-
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dren; Rs. 6.15 lakhs on salary and
wages; and Rs. 8.82 lakhs on other ad-
ministrative expendituré.

' PTs, HPTs and A.l.R. Stations
1635. SHRI S.B. SIDNAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

~(a) the number of Low Power and
High Power TV Transmitters as well as
All india Radio Stations functioning at
present in Karnataka;

(b) whether the Government pro-
pose to set up more such TV transmit-
ters and AIR Stations in the State in the

1916 (SAKA) Written Answers 178

coming years;
(c) if so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE OFf
THE MINISTRY OF INFORMATION ANLC
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) There are 4 High Power TV
Transmitters, 26 Low Power TV Transmit-
ters and 12 All India Radio Stations func-
tioning at present in Karnataka.

(b) and (c) Yes, Sir. The details are
given in the Statement enclosed.

(d) Does not arise.

Statement

The detaiis of TV transmitters and new All India Radio Stations/ Transmitters
under implementation/envisaged in the State of Karnataka

Location Scheme Remarks
1 2 3

TV Transmitters
Mangalore HPT Scheme to be sanctioned
Mysore HPT - do -
Raichur HPT - do -
Hassan HPT - do -
Arsiker LPT - do -
Gangawati LPT Under implementation
Gokak LPT - do -
Jamikhandi LPT - do -

- do -

Mudigere : LPT




179  Written Answers AUGUST 4, 1994 " Written Answers 180

Pavagada LPT ' - do -
Ramadurg LPT - do -
Kumta . LPT - do -
Bhatkal LPT - do -
Harpanhalli LPT . - do -
Basava Kalyan LPT - do -
Sagar _ LPT - do -
Hungond LPT - do -
Hattihal LPT - do -

All India Radio

Bijapur 2x3 KW FM Transmitter Target date for
MP studios & staff qgtrs. completion is
1894-95.
Bangalore 4x500 KW SW Tr. - do -
(New Tr. for External
services)
Bhadrawati Replacement of 20 KW MW Tr. - do -

with 20 KW MW

Gulbarga Upgradation of 10-KW MW - do -
to 20 KW MW Tr.

Bangalore 2x5 KW FM Tr. - The scheme to be
(Proposed (Stereo). sanctioned
Vill Plan Scheme)

A

Deaths due to Negligence (a) the number of deaths took
place due to negligence of doctors/staff
1636. DR. LAL BAHADUR in Dr. Ram Manohar Lohia Hospital, New
RAWAL: Will the Minister of HEALTH  Delhi during April, 1994,
AND FAMILY WELFARE be pleased to ‘
state: (b) whether any inquiry has been
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conducted into those cases;

(c) if so, the outcome thereof in
each case; and
) (d) the action taken against the err-
ing staff?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR SILVERA): (a) to (c) One
death due to alleged negligence was re-
ported in April, 1994. The committee con-
stituted to investigate the matter did not
find any evidence of negli-
gence on the part of staff of the hospital.

(d) Does not arise.
Human Rights and Terrorism

1637. SHRI CHANDRESH PATEL:~
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any Meeting on ‘Hu-
man Rights and Terrorism’ was held in
Delhi in July, 1994;

(b) if so, the details thereof;

(c) the main suggestions made and
decisions taken in the Meeting; and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
RAJESH PILOT): (a) Yes, Sir.

(b) and (c) The Indian Institute of
Non-Aligned Studies, a Non-Governmen-
tal Organisation, organised a two-day glo-
bal conference on “Human Rights and
Terrorism” on 21st and 22nd July, 1994
in New Delhi. The Conference was at-

tended by 51 foreign delegations covering
36 countries and more than 127 Indian
delegates comprising leading Parlia-
mentarians, University Professors, repre-
sentatives of Human Rights Organisations
and journalists, etc. The Conference de-
liberated on a wide range of subjects,
such as the need and importance of pro-
tecting human rights and fundamental
freedoms, terrorism and the role of the
Siate, terrorist groups and illegal traffic in
arms and drugs, and combating terrorism
to promote human rights. The Confer-
ence adopted a resolution which con-
demned terrorism as it has emerged as
a’ significant threat to the enjoyment of
human rights, particularly the right to life,
the right to freedom of opinion and the
dignity of human beings. The resolution
calls on the UN to play a constructive
role in evolving measures to cope with
the threat of terrorism and calls for ob-
servation of an anti-terrorism year, to cre-
ate awareness and generate public opin-
fon against terrorism.

(d) Government of India has
sought, in various international fora, to
mobilise international opinion on the
need to recognise the grave threat that
terrorism poses to human rights, and ter-
ritorial integrity of States and the need to
effectively combat this pernicious phe-
nomenon.

F.M. Channels

1638. SHRI R. SURENDER
REDDY: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state:

(a) whether popularity of F.M. chan-
nels of Akashvani has boon inoreasing
day by day with viewers;
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(b) if so, the details of the
viewership as assessed by the
Akashvani;

(c) the earnings of F.M. channels at
Delhi, Bombay and Madras during 1993-
94 and the estimated earnings for 1994-
95;

(d) whether the Government pro-
pose to set up more F.M. channels in the
country in the coming years; and

(e) if so, the details thereof indicat-
ing the places where these channels are
likely to be set up and the time schedule
therefor? '

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO): (a) and (b) While no formal survey
has so far hecn conducted by AIR, the
availabie feed back is indicative of the
increasing popularity of the FM channels
at Delhi, Bombay and Madras.

(¢) The details are as follows:-

1993-94
Rs. 2,52,36,000

1994-95
Rs. 2,73,75,000

(Estimated)

(d) and (e) Programmes in a simi-
lar format commenced broadcast on the
FM channel of AIR, Calcutta from 25th
July, 1994. The schedule for a similar ar-
rangement in respect of the FM channels
at AIR Kanpur, Nagpur and Cuttack, as
wel as Ahmedabad, Bangalore,
Hyderabad, Panaji and other State capi-
tals are being worked out in a phased
manner. -
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[Transiation)
Wakf Property

P
21639, DR. MUMTAZ ANSARI: Will
the Minister of WELFARE be pleased to
state:

(a) whether attention of the Gov-
ernment has been drawn to the news-
item captioned “Wakf Board Ki Jaidad Ke
Ghotale Se Shiya Samudai Naraz”, ap-
pearing in the "Jansatta’ dated July 12.
1994; and

(b) if =0, the reaction of the Gov-
ernment thereto; and

(c) the action taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI
SITARAM KESRI): (a) Yes Sir. A news-
item with the caption ‘Wakf Jaidad Main
Lakhon Ke Ghaplie Se Shia Samuday
Khafa’ which appeared in the ‘Jansatta’
dated July 11, 1994 has come to the no-
tice of the Government.

(b) and (c) The information is
awaited form the Government of National
Capital Territory of Delhi and will be laid
on the Table of the House when re-
ceived.

Distribution of Employment News
Z
1640. SHRI VIJAY KUMAR
YADAV: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
te state: :

(a) whether the despatch work of
weekly Employment News is being
looked after by a private company; and



185  written Answers SRAVANA 13, 1916 (SAKA) Written Answers 186

(b) if so, since when;

(c) whether the said company has
been given a sales agency;

‘(d) whether under the existing
rules, a person can be awarded despatch
contract as well as -sales agency; and

(e) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO): (a) to (e) The despatch work of
Employment News, since June 1981, is
being looked after by a firm namely M/s.
Parcham-e-Hind. The proprietor of the
firm is also having another firm in the
name and style of M/s. Delhi News Dis-
tributor which is one of the agencies for
the sale of Employment News/Rozgar
Samachar. Under the existing rules there
is no bar that a person cannot be
awarded despatch contract as well as
sales agency simultaneously.

Fake Currency Notes

"1641. SHRI PANKAJ
CHOWDHARY:

SHRI ARVIND TRIVEDI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Pakistan has recently
pumped huge a huge amount of fake
currency notes into India;

(b) if so, the details thereof; and

(c) the measures being taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

P.M. SAYEED): (a) and (b) There are
some more reports about Pakistan trying
to circulate counterfeit Indian currency
notes into the country. Some fake cur-
rency notes of Rs. 50 and Rs. 100 de-
nominations were seized from Jammu
and Kashmir in the month of June, 1994.

(c) In order to prevent counterfeit-
ing, Indian currency/bank notes are
printed on a special mould paper with
special security inks and incorporate the
following features;

(i) Watermark of Ashoka Pillar
design;

(i) Multi-colour offset printing;

(i) Security thread in the case
of Rs. 5 denomination and
above;

(iv) Intagiio printing on higher
denomination notes of Rs.
20 and above; and

(v) In addition to the above, Rs.
500 denomination has latent
image and a Portrait.

This will help public in identifying
counterfeit/fake currency notes from the
genuine ones.

Foreign Prisoners
1642. DR. AMRIT LAL KALIDAS
PATEL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of foreigners lodged
in jails for various crimes, State-wise;

(b) whether the Government have
received any memorandum from the pris-
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oners for their early trial; 9. Jammu & Kashmir 33
(c) if so, the details thereof; and 10. Karnatka 37
(d) the action proposed to be taken 1. Kerala 26
by the Government in this regard?
12. Madhya Pradesh 5
THE MINISTER OF STATE IN THE ;
MINISTRY OF HOME AFFAIRS (SHRI 13 Maharashtra 360
P.M. SAYEED): (a) A statement is en- )
s 14.  Manipur 14
" (h) Yes. Sir. 18, Meghalaye ol
16. Mizoram 28

(c) The memorandum submitted by
foreign prisconers mainly deals with 17

Nagaland Nil

(a) inordinate delay in trial; (b) iong ad-
journments; (c) High bail bonds etc. 18. Oriesa 26
iy ‘Prison’ being a State subject, it 19. Punjab 53

is primarity for the State Governments to
1 of undertria i 20. Rajasthan 53

p Si Nil
the Number of
ers in Indian Jails 22. Tamil Nadu 140
(As on 31-12-19335)
23. Tripura 19
S. Name of Stale/Union Territory ]
Number of Foreign prisoners in the Jails 24 Ultar Pradesh 21
_ ) 25. West Bengal g 623
Andhra Pra 1
26. A&N lIslands 121
cn iy Nil
27. Chandigarh 1
n 8 )
28. D & N Haveli Nil
4 53 : ‘
29. Daman & Diu Nil
G 14 i : -
. 30. Delhi 147
5. Gujarat 43 31. Lakshadweep Nil
7. Haryana 1 32. Pondicherry Nil

5. Himachal Pradesh Nil Total 1888
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[English}
Upgraauﬁon of Hospitals

'1644. DR. K D JESWANI - Will

the Mihister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether the Government of
Guijarat has submitted a proposal to the
Union Government for the upgradation of
the secondary level hospitals in the State
with the World Bank assistance;

(b) if so, details thereof, and

“(c) the decision taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C SILVERA) : (a) No,
Sir.

(b) and (c) Do not arise.
Cardiac Test Facilities

1645. SHRIMATI KRISHNENDRA
KAUR (DEEPA) :
. DR. RAMESH. CHAND
TOMAR :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

{a) whether all the cardiac test fa-
cilities are available in the Ram Manohar
Lohia Hospital, New Delhi; -

(b) if not, the facilities available at
prSBﬂt

{n} whether the- Govemmem pro--

mwmwmmmm

“(d) if so, the time by which these
facilities are likely to be made availabte ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) to (d)
Most of the test facilities are available.

Drug Addiction

1646, SH  ANAND RATNA
MAURYA : Will the Minister of HEALTH
AND 'FAMILY WELFARE be
pleased to state :

(a) whether the Central Research
Institute for Unani Medicine, Hyderabad
has started research on drug addiction;

(b) if so, the details thereof;

(c) the amount earmarked for this
purpose; and

(d) the time by which the results
are expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) No,
Sir.

(b) to (d) Do not arise.

Leukaemia

1647. SHRI P.C. CHACKO : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether attention of the Gov-
emment has been drawn to the news-
item captioned “Algae may
offer Leukaemia cure” appearing in The
Times of India’ of June 17, 1994;
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(b) if so, the reaction of the Gov-
ernment thereto; and

(c) the steps taken by the Govern-
ment to conduct trials before it is used
for treatment of leukaemia?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) Yes,

Sir.

(b) and (c) About 500 Marine
samples, including blue green algae sev-
eral of which posses promising biological
activities, have been identified and a Na-
tional Advisory Committee set up to
evaluate projects on potential of marine
products. A National Marine Data Centre
has also been set up.

[Translation]
Voluntary Organisations in Puniab
1648. SHRI HARCHAND SING

Will the Minister . WELFARE be
pleased to state :

(a) the number of applications re-
ceived from voluntary organisations of
Punjab for seeking financial assistance
during each of the last three years ;

(b} the number of a tions out
of them ac > Government
and the amouni | assistance

period;

of applications
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(SHRI SITARAM KESRI) : (a)

Year No. of applications received
1991-92 12

1992-93 15

1993-94 17

(b)

Year No. of applications cleared Amount
anctioned
(Rs. in.lakhs)

1991-92 8 20.15
1992-93 15 42.8Q
1993-94 & 41.29
(c) 6 —W _emms are pending, 7
applications re rejecied
(d) Elig pending applications will

be considered for financial assistance
during the current financial year depend-
ing on the availability of funds, and re-
ceipt of necessary information clarification

from the organisations and State Goverr-
ment wherever necessary.

[English]
National Water Utilisation Document

1649. SHRI V.S.
VIJAYARAGHAVAN : Will the Minister of
WATER RESOURCES be pleased tc
state :

(a) whether the Government cf
Kerala has requested the Union Govemn-
ment to remove certain provisions from
the National Water Utilisation Document:
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(b) if so, the details thereof; and

(c) the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON) : (a} to (c) No, Sir.
However, during the special meeting of
National Water Board of National Water
Resources Council held on 16.6.94 and
27.6.94 in New Delhi to discuss the Draft
National Policy Guidelines for Water Allo-
cation amongst the States, the Govern-
ment of Kerala suggested slight modifica-
tions on certain paragraphs which were
considered alongwith observations of
other States while modifying the draft
guidelines. The modified draft guidelines
have been circulated to the States in
July, 1994,

Upper Krishna Project

1650. SHRI H.D. DEVEGOWDA :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the actual amount of World
Bank assistance utilised out of the
amount disbursed for the Upper Krishna
Irrigation Project Phase-ll; and

(b) the time by which the remaining
amount is likely to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON) : (a) The World Bank
has committed an amount of US $ 325
million for the implementatior of Upper
Krishna irrigation Project t i a+e ' in
1989. However, as against the pres - 't
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value of thé World Bank assislance of
US $ 203 million after cancellation of a
part of assistance due to portfolio
rationalisation and slow pace of imple-
mentation, an amount of US $ 98.75 mil-
lion has been utilised uptil 31.5.94.

(b) The remaining a:nount is likely
to be utilised by 31.12.1926, the date ot
credit closing.

{Translation]
Delhi Police
1651. SHRI MOHAMMAD AL
ASHRAF FATMI :
SHHKI HARIKEWAL
PRASAD :

Will the Minister of HOME AFFAIR:
be pleased to state:

(a) the number of cases in whic
various courts have criticised Delhi Policc
for implicating people in false cases dur-
ing the last one year; and

* (b) the action taken by the Gove.. -
ment on orders issued by the courts i.
this regard?

THE MINISTER OF STATE IN Trit
MINISTRY OF HOME AFFAIRS (SHR!
P.M. SAYEED): (a) Sir; only in one case.
The Government of National Capital Terri-
tory of Delhi has reported that in onc
criminal writ petition, the High Court cf
Delhi had directed that .
sum of Rs. 21,100/~ (including cost) &
paid to the petitioner within a period o
one month, responsibility fixed anc
amount recovered from officer fou...
guilty and also action taken against hini
them. ’
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(b) Accordingly, Rs. 21,100/- were
paid to the petitioner on 17.9.1993. In an
enquiry conducted into the matter, ASI
Chhotey Lal and ASI Om Prakash were
found responsible for the lapse, viz. that
they had arrested another person bearing
the same name as the accused. While
AS! Chhotey Lal has since been re-
moved from service based on another
departmental enquiry, departmental en-
quiry against ASI Om Prakash in this
case has been ordered.

[English)
Tihar Inmates

1652. SHRI RAM PRASAD
SINGH :
SHRI MANJAY LAL :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of the
Government has been drawn to news-
item captioned ‘Order Trial, or Free Us’,
say Tihar Inmates appearing in the
‘Hindustan Times’ of June 19, 1994;

' (b) if so, the reaction of the Gov-
ernment thereto;

(c) the number of prisoners de-
tained for more than six months awaiting
trails and the reasons therefor;

(d) whether any international body
has also pointed out in this regard; and

(e) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
PM. SAYEED) : (a) Yes, Sir.
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(b) Government of National Capital
Territory of Delhi has reported that in the
year 1993, 85 posts of Judicial Officers
in Delhi Judicial Service and 12 posts in
Delhi Higher Judicial Service were cre-
ated to liquidate pendency in the courts.
Moreover, during the current year, 10
Special Courts at the level of Sessions
Courts have been set up to deal with
NDPS cases exclusively.

(c) There were 4210 undertrials as
on 22.4.1994 who were lodged in Central
Jail, Tihar for more than six months. The
delay in the trial of cases is due to the
following reasons:-

(i) heavy pendency in courts.
(i) Frequent strikes by lawyers.
(iii) Shortage of judicial officers.

(iv) Large number of institution of
cases.

(d) and (e) Ministry of Finance had
pointed out that long detention of foreign
nationals in Indian Jails has been
criticised by the Internationai Human
Rights Organisations. A majority of for-
eign nationals in Central Jail, Tihar are
facing trials under the provisions of
NDPS Act. For speedy trial of NDPS Act

‘cases, the Government of NCT of Delhi

has set up ten Special Courts.

Request for Central Assistance by
Tripura

1653. SHRI SRIKANTA JENA :
SHRI HANNAN MOLLAH :
SHRI CHITTA BASU :
SHRI RAM VILAS
PASWAN :

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether the Government of
Tripura has requested for Central assis-
tance to deal with the insurgency situa-
tion‘in the State recently;

(b) if so, the details thereof includ-
ing the particulars of requests made;

(c) the extent and nature of Central
assistance proposed to be given to the
State Government to tackle the insur-
gency problem;

(d) whether the Union Government
have withdrawn or propose to withdraw
para- military forces from the State of
Tripura;

(e) if so, the reasons therefor;

(f) whether the Union Government
propose to deploy such forces during the
forthcoming Panchayat elections in the
State: and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
P.M. SAYEED) : (a) Yes, Sir. The State,
Government of Tripura has requested for
Central assistance for the rehabilitation of
All Tripura Tribal Force extremists who
have surrendered.

(b) and (c) Details of specific reha-
bilitation schemes had been called from
the State Government, which have just
been received on 2.8.94 and relate to re-
habilitation based on settiement, inte-
grated fish-farming, rice-mill business, /
rubber plantation etc.

(d) and (e) No, Sir. There is no
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such proposal. However, the normal pro-
cess of rotation. evaluation and re-de-
‘ployment of the Central Para-Military
Forces will continue.

(f) and (g) No, Sir. In view o'
pressing requirements of Central Para-
Military Forces to fight insurgency, main-
tain law and order and internal security in
different parts of the country and also the

. North East, it has been assessed that 1t

would not be possible to make available
additional Central forces: at this stage. in
such cases. the Siate Governments hav:
to essentially manage the requirements
of forces from within their existing re-
sources.

Coal Production

1654. SHRI JITENDRA NATH
DAS : Will the Minister of COAL b«
pleased to state :

(a) the production of coking cuat
and non-coking coal by the Eastern
Coalfields Limiteu (ECL) during each o
the last three years?

(b) whether the Government have
any proposal to increase the production:
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THL.
MINISTRY OF COAL (SHRI AJIT PANJA;
: (@) The production of coking coal and
non-coking coal by Eastern Coalfields
Limited (ECL) during the last three yeai:
was as follows :
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(in Million tonnes)

1993-94 1992-93 1991-92
Coking 0.19 0.23 0.34
Semi Coking 0.42 0.39 0.30
Non Coking 22.00 23.44 23.87

Total 22.61 24.06 24.51

(b) and (c) Steps taken to increase
production inter alia include opening of
new mines, modernisation of existing
mines like Kottadih, Amritnagar UG, J.K.
Nagar, UG etc., application of new tech-
nologies to optimise coal production and
ensuring timely availability of inputs and
infrastructural facilities.

Kidnappings in Delhi
1655. SHRI SHRAVAN KUMA
PATEL : :
SHRI LOKANATH
CHOUDHURY :
SHRIMATI
MUKHERJEE :
SHRI B.L. SHARMA PREM :

SHRI Y.S. RAJASEKHAR
REDDY :

GEETA

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether a number of
kidnappings, especially of minors have
been reported in Delhi recently;

(b) if so, the details of such cases
reported during the current year so far,

(c) the comparative figure for the
same period during 1993;

(d) the success achieved in tracing
the victims and bringing to book the cul-
prits; and

(e) the effective measures being
taken to check such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME™ AFFAIRS (SHRI
P.M. SAYEED) : (a) Yes, Sir.

(b) to (d) The details of such cases
reported and their disposal during the
current year 1994 (upto 30.6.94) as com-
pared with its corresponding period of
previous year 1993 (upto 30.6.93) are
given in the enclosed statement.

(e) The steps taken to check the

incidents of kidnapping of minors in Delhi

are -

(i) Safety tips for school going
children have been pre-
pared, widejy published in
the newspapers and circu-
lated to all the schools.

(i) The Principals and teach-
ers of the schools have
been requested to take
precautions for safety of
the children. Persona) let
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(iii)

(iv)
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ters have been written by
DCsP to the Principals of
the schools.

The parents have also
been requested to take
certain safety measures in
respect of school going
children.

SHOs and other senior su-
pervisory officers are visit-
ing schools for briefing the
children and other staff

(vi)
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during the school assembly
time.

PCR Vans, motorcycle pa-
trols, Division Officers and
Beat Constables are cover-
ing the schools specially
during opening and clos-
ing hours.

Advertisements have been
given in the press for edu-
cating the public about
safety measures.

Winec 4“na
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District Rehabilitation. Centres

1656. SHRI PHOOL CHAND
VERMA :

SHRI MAHESH KANODIA :

SHRIVIJAY KUMAR YADAV :

SHRI BAPU HARI CHAURE :

SHRI VISHWANATH
SHASTRI :

Will the Minister of WELFARE be
pleased to state :

(a) whether there is any proposal
te set up District Rehabilitation Centres
for handicapped persons in the country;

(b) it so, the details thereof, State/
Union Territory-wise;

(c) the States covered under the
scheme; and

(d) the arﬁount likely to be sanc-
tioned by the Government in this regard,
State/Union Territory-wise?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) : (a) and (b)
Three State Governments and one Union
Territory have sent proposals to set up
six District Rehabititation Centres for
handicapped persons at Dharampuri and
Pudukotai districts in Tamil Nadu, Ujjain
and Sagar Districts in Madhya Pradesh,
Guwahati in Assam and Pondicherry.

(c) 11 Districts in ten States are
presently partially covered under the
scheme. These are located at Vijayawada
(Andhra Pradesh), Bhiwani (Haryana),
(Maharashtra), Bhubaneswar’ (Orissa),
Mysore (Karnataka), Kharagpur (West
_Bengal), Sitapur & Jagdishpur (Uttar
Pradesh), Chengalput (Tamil Nadu) and
Kota (Rajasthan).
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(d) The scheme of District Rehabili-
tation Centres is under revision. The pro-
posals received from the State Govern-
ments/UT would be considered after the
scheme is finalised. ’

[Translation]
Flood Control and Soil Erosion

1657. SHRI VILASRAO
NAGNATHRAO GUNDEWAR : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government of
Maharashtra has submitted any scheme
regarding flood control and soil erosion to
the Union Government for approval;

(b) it so, the details thereof; and

(c) the steps taken/proposed to be
taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHR!
PK. THUNGON) : (a) The Union Govern-
ment has not received any flood control
and soil erosion schemes from the Gov-
ernment of Maharashtra.

(b) and (c) Does not arise.
[English]
High Power T.V. Transmitter Centres
1658. DR. KARTIKESWAR PATRA

: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the number of new High Power
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T.V. transmitter centres proposed to be
installed in Orissa;

(b) the amount earmarked for in-
stallation of these T.V. transmitter centres,
Centre-wise;

(c) the time by which these are
likely to start functioning; and

(d) the progress made so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEO) : (a) to (d) Two High Power Trans-
mitters (HPTs) one each at Baleshwar
and Sambalpur are under implementation
and Berhampur is being proposed in the
State of Orissa. The amounts earmarked
for the installation of the HPTs at
Baleshwar and Sambalpur are Rs.
821.00 lakhs and Rs.
618.35 lakhs respectively Site for the
HPT at Baleshwar has been acquired.
Preliminary works for the projects are in
progress and action has been initiated to
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place orders for supply of equipment. As
per present indications, these transmitters
are expected to be
commissioned into service by 1996-97.

C.G.H.S. Subscription

1659. SHRI ASTBHUJA PRASAD
SHUKLA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the Government have
recently enhanced the rates of subscrip-
tion towards the Central Government
Health Scheme (CGHS);

(b) if so, the details of pre-revised
and revised rates; and

(c) the reasons for such a ste¢
increase ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) Yes.
Sir.

(b) The details are given below- :

Pay mmw
Pre-revised rates Revised rates
(Rs.) (Rs.)
- 1. Upto Rs. 1200 1 5
2. From 1201 to 1500 2 10
3. 1501 to 1800 3 15
4. 1801 to 2500 4 20
5. 2501 to 3200 5 2§
6. 3201 to 4000 ' . 6 30
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Pay Contribution per month
Pre-revised rates Revised rates
(Rs.) (Rs.)
7. 4001 to 5000 40
8. Above 5000 50

(c) This is due to manifold increase
in the expenditure on CGHS per family
and substantial increase in the pay and
allowances of Government servants.

H.LV. Testing Kits
SHRI MOHAN RAWALE :
DR. KRUPASINDHU BHOI :
SHRI PANKAJ
CHOWDHARY:
SHRI BRIJBHUSHAN
SHARAN SINGH :

1660.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Government have
received some complaints regarding
negative results of the special H.L.V. Test-
ing Kits received from the World Health
Organisation; :

(b) if so, whether the Government
propose to constittiie an inquiry commit-
tee in this regard;

(c) if so, the details thereof; and

(d) if not., the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (DR. C. SILVERA) : (a) Yes,

Sir.

(b) and (c) A Sub-Committee of
experts was appointed by Govt. to look
into the complaints. The major finding of
the sub-Committee was that the laborato-
ries reported faise positive results o
some of the known negative sera using a
particular brand of HIV | & 2 kit. this
could lead to wastage of some units of
blood when test is carried out for blood
safety. However no HIV infected blood
will be missed by the test. The faise
positivity couid be reduced by mo ]
ber of washings than recommended b
the manufacturer.

The observation of the su-Commit-
tee have been taken note of by the Gov

ernment in its furiher procurement of HiV
test kits.

(d) Does not arise.

Subsidence

1661. SHRI HARADHAN ROY :
Will the Minister of COAL ke pieased to
state :

(a) whether a large scale subsid-
ence is taking place in different parts of
the country:

(b) if co, the details thereof, State-
wise;
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(c) the number of persons affected,
State-wise; and

(d) the remedial measures taken to
prevent such subsidence?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA)
: (a) If the honable Member is referring
to the problem caused by occurrence of
subsidence in the Raniganj coalfield, the
Government is aware that some areas in
Asansol-Raniganj coal belt of West Ben-
gal are prone to subsidence mainly due
to underground mining carried out under
shallow depths before the nationalisation
of coal mines. The problem of subsid-
ence has been further campounded by
illegal mining which has to be controlled
by the law enforcing authorities of the
State Govt.

(p) and (c) Details are given in the
Statement enclosed.

(d) An Apex Monitoring Committee
comprising representatives of the coal
company, District Administration, Director
General Mines Safety, Central Mining
Research Institute and Public figures
(MLAs, MPs) of which the Hon’ble Mem-
ber of Parliament is also a Member, was
constituted to examine 49 unstable locali-
ties of Raniganj coalfield. This Committee
opined that 38 localities covering an area
of 11.8 sq. kms. are unsafe, of which
about 4.8 sq.kms. area is covered by
buildings constructed illegally despite the
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enactment of the West Bengal Restriction
on Construction in Unsafe Areas Act.,
1979 by the State Government.

Some of the other steps being
taken to deal with the problem of subsid-
ence in Raniganj coalfield are given be-
low :

(i) Since there is no proven
technology for stabilisation of
inaccessible water- logged
workings, an innovative
technology of hydro-pneumatic
stowing is being given trial in an
area near Raniganj Township.
One more proposal has recently
-been approved for application of
hydro-pneumatic stowing in
another area of Raniganj coalfield.

(i) Mining operations are carried out
in conformity with rules and
regulations and strictly as per
conditions laid down by the
Director General of Mines Safety.

(ili) In order to extract coal under built
up areas, hydraulic sand stowing
is carried out to fill up the voids
created. This is an anti-
subsidence measures.

(iv) The cases of illegal mining as and
when noticed are promptly
reported to the local
Administration and FIR is lodged
to enable law enforcing authority
to take action against the culprits.
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Mental Patients

1662. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether attention of the Gov-
ernment has been drawn to the news-
item captioned “From riches to rages to
insanity to death; but others are worst
off” appearing in the ‘Iindian Express’ of
July 11, 1994;

(b) if so, the reaction of the Gov-
ernment thereto;

(c) whether normal people are forc-
ibly admitted in the mental hospitals in
the country;

(d) if so, the number of normal
pecple in the mental hospitals, hospital-
wise; and

(e) the steps taken by the Govern-
ment to review the working of these
mental hospitals?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (DR. C. SILVERA) : (a) Yes, -

Sir.

(b) The State Government has to
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take steps in accordance with the provi-
sions of the Mental Health Act and the
rules thereunder.

(c) No such information is available.
(d) Does not arise.

(e) The Mental Health Act, 1987
and the Rules thereunder contain detailed
provisions for the working of mental hos-
pitals.

Washeries of BCCL

1663. SHRI BASUDEB ACHARIA
: Will the Minister of COAL be pleased to
state :

(a) whether a number of washeries
of the Bharat Coking Coal Limited
(BCCL) are incurring heavy losses;

(b) if so, the details thereof; and

(c) the steps taken to make them
profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT PANJA)
: (@) Yes, Sir. ' .

(b) According to Coal India Ltd.
(CIL) the losses incurred by Washeries of
Bharat Coking Coal Ltd. (BCCL) during
1991-92 and 1992-93 were as under :-

Year Losses
(Rs. in crores)

1991-92 1.77

1992-93 55.90

These Washeries are also likely to 4

incur loss during 1993-94, accounts “for
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which have not yet been finalised/audited.

{(c) Steps are being taken by CIL/
BCCL to modernise their Washeries and
improve their performance as per recom-
mendatidns of the Expert Committee.
BCCL is also seeking payment of remu-
nerative prices of washed coal from Steel
Authority of India Ltd. (SAIL) based on
actual cost of production, capacity
utilisation etc. from 1993-94 onwards.

IS| Activities in U.P.

1664. SHRI JAGAT VIR SINGH
DRONA : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Government have
any information regarding the plan of the
Inter Services Intelligence (IS!) to cause
subversion in Uttar Pradesh;

(b) if so, the details thereof; and

(c) the precautionary measures be-
ing taken by the Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : (a) to (c) Government
is aware of the designs of ISI of Pakistan
to carry out espionage, subversion and
sabotage in India, including in Uttar
Pradesh, in a clandestine manner and is
taking all necessary steps to combat and
frustrate such objectives by gearing up
the intelligence machinery, sharing of in-
" telligence and coordinated
action by the concerned Central and
State agencies, strengthening the
deployment of para-military forces at stra-
tegic locations, intensified coastal as well
as  inland patrolling, construction of
border fencing and flood lighting in vul-

nerable stretches of the Indo-Pak border.
Appropriate instructions have also been
issued to the Navy, Coast-Guards and
Customs for carrying out intensive patrol-
ling in the high seas as well as along the
coastline. The outcome of these efforts is
being regularly monitored.

[Transiation]

Doctors on Deputation Abroad

1665. SHRI R. DHANUSKOD!
ATHITHAN : -
SHRIMATI SHEELA
GAUTAM:
SHRI RAJESH KUMAR :
SHRIMATI BHAVNA
CHIKHALIA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the number of doctors deputed
abroad for training on Government ex-
penditure during last three years;

(b) the number of doctors out of
them who did not return to the country;

(c) whether the Government have
taken any action against them; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (DR. C. SILVERA) : (a) During
the last three years, 9 doctors were de-
puted abroad from various State Govemn-
ments under the on-going Area Projects
on Government expenditure.

(b) Qut of these nominees, no such
case has been reported so far.

(c) and (d) Does not arise.
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[English] -
Insurgency in N.E.
1666. SHRI V.. DHANANJAYA
KUMAR :
SHRI GOPI
GAJAPATHI :
SHRI GOVINDRAO NIKAM :

SHRIi DHARMANNA
MONDAYYA SADUL :

NATH

Will the Minister of HOME AFFAIRS be
pleased to state : -

(a) whether a Ministerial Team recently
visited the North-Eastemn Statesforan on-
the-spot study of the insurgency situation
there;

(b) if so, the details thereof;
(c) the findings of the committee;

(d) the follow-up action being taken in
this regard; and

(e) the details of other measures taken
to tackle the situation effectively?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) : (a) Yes, Sir,

(b) to (d) A Committee was constituted
by the Prime Minister to look into
problems of Tribal Communities in the North
Eastem States. The Committee consists of
9 Central Ministers under the chairmanship

of the Union Home Minister. The

Committee, after discussions, decided to
visit all the North Eastern States in three
separate Groups. the first Group headed by
the Home Minister and including Shri P.A.
Sangma, Minister of State (Labour) and
Smt. Margaret Alva, Minister of State
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(Personnel) visited Assam, Arunachal
Pradesh and Meghalaya from 21-24 June,
1994. The second Group headed by Dr.
Manmohan Singh, Finance Minister and
including Shri A.K. Antony, Minister. (Civil
Supplies) and Shri P.M. Sayeed, Minister of
State (Home) visited Tripura and Mizoram
from 22-24 June, 1994,. The third Group
headed by Shri Pranab Mukherjee, Com-
merce Minister and including Shri Santosh
Mohan Dev, Minister of State (Agriculture)
visited Manipur and Nagaland from 7-9 July,
1994,

These Groups of Ministers exchanged
views with a cross section of the people
including among others representatives of
political parties, non-governmental
organisations, prominent citizens and the
press. Impressions gathered during the vis-
its are expected to be discussed in the full
Commiittee.

(e) Among several measures, the ma-
jor insurgent groups stand declared as
“‘unlawful” and the affected areas stand

.notified as “disturbed” areas. The affected

States are being assisted in tackling the
insurgency. In this regard apart from provid-

.ing funds for modemisation of State Police

Forces and release of special grants addi-
tional units of Central Para-Military Forces
have been provided. In addition, the Army
has also been asked to intensify counter

insurgency operation. The situation is kept

under constant watch and reviewed
_from time to time.. o
SC/ST Population _
1667. SHRI  THAYIL  JOHN
ANJALOSE :
DR. SAKSHUI :

SHRI N.J. RATHVA :

Wil the Minister of WELFARE be
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pleased to state :

(a) the number of persons belonging to
SCs and STs in proportion to the total
population in the countrys State/Union Ter-
ritory-wise;

(b) the number of persons and rural
areas separately, State/Union Territory-wise;

(c) whether the Govemment have for-

mulated any time bound programme for .

their development;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) and (b) The details
about State/Union Territory-wise number of
persons belonging to Scheduled Castes
and Scheduled Tribes in proportion to the
total population in the country and the num-
ber of persons in rural areas, as per 1991
Census is given in the Statement enclosed.

(c) and (d) Yes, Sir. The Government
has formulated programmes for the
development of Scheduled Castes and
Scheduled Tribes as envisaged in the Con-
stitution. The Five Year Plans and Annual

Plans aim at fixing targets for the economic
upliftment of Scheduled Castes and Sched-
uled Tribes within specified period. Devel-
opment of SC and ST centres round two
pronged policy viz. (i) protection and promo-
tion of the interest through legal and admin-
istrative support, and (ii) implementation of
developmental schemes to raise their level
of living.

The Tribal Sub-Plan concept imple-
mented during Fifth Five Year Plan period
continues to be the main instrument for
development of tribal people and tribal ar-
eas. The TSP is in operation in 20 States/
UT's.

The strategy of the Special Component
Plan for Scheduled Castes implemented
during the Sixth Plan continues in 24 States/
UT's. Schemes are prepared on time bound
basis in different plan periods.

Under the strategy of the Tribal Sub-
Plan and Special Component Plan, it is a
pre-requisite that funds flow to SCP and
TSP out of the State Plans in proportion to
the percentage of SC and ST population
respectively to the total population in the
State/UT'sconcemed. The percentage flows
from Fifth Five Year Plan onwards in re-
spect of TSP is as under :
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